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In The Central Administrative Tribunal
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Present : Hon'ble Mr.A,K, Misrs,
Judicial Member.

‘ Issue notice to the respondents
to show cause as to why the applica-
_tio0n should not be admitted.Returnable
by 23.6,00.

, Considered the prayer for interim
relief, The operation of the impugned
letter dated:1@:4799 (Annexure-7)issued
by  the .respondents is hereby stayed.

Issue notice to the respondents

.to show cause as to why the interim

order should not be made absolute till
disposal of the case, Returnable by

23060‘&0.

List on 23.6.00 for consideration

° | of admission,

-
Member (J)
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(XAXVIY B Mw Bedwmx | 12,7,00) Present : Hon'ble Mr.S.Biswas,
fo Tusr Respe At Administrative Member. ,
Threuwgla, Reospel @@91‘1; ~None for the applicant. Mr.A.Deb
(p,.;‘tR_ Z\‘pr~ ) Roy, learned Sr CGSC is present. The
] : | /é . jcase is adjourned and posted for .
Y fV\‘U‘ QoS ¢ 9?» - admission on 7.8.00. ,
22— e 1se b o~ S D
Dje & < Q66T ¢ |  Member (A)
L2, mk 1)
‘ E X e
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‘774’*:”& g/ . ) - ’“f-’\_L
2i:9;00'  present The Hon'ble Mr Justice D.N.
CHowdhury, Vice-Chairman.
Sl Comés W mét .
s .fb‘\l.—fx | List on 22.9.2000 for admission
A A .on the prayer of Mr U.K.GoMani, learn
% GON counsel for the applicant.
25 ounse? ape ,
. —\
! : Vice=Chairm
| pg | . |
. 22,9800} Heard Mr.B.K.Sharma learned counsg|
‘ [ foi: the applicant and Mr.A.Deb Roy, Srj
- C.é;.S.C. for the respondents. |
: Application is admitted. No fres
T notice be issued. List &t along with |
. other cases as already fixed. In the/
H ‘ | meantime the interim order dated ’."
- ’ ' 174542000 shall remain operative ‘
1m VLSO "’"‘"'TnJ,
; A
} Vice~Chairman
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~ , | |
’;" ' . 11.12.00 | . Heard learned counsel for the parties.
? ‘ Hearing concluded. Judgement delivered in open.
» ;. ( ' court, kept in separate sheets. The application
2/ /2 “| is disposed of no costs.

o beii ‘W /D, /A; < ‘ : .Mé er | ' .. Vice-Chairman
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o cl | 10,3.2004 | List before the available DivisiQies
— _Bench in the month of May for hearing,
A Lo Lc
Lo : . Member (A) ..

mb
27 .8.2004 presents The Hon'ble Shri D.C.Vérma
Vice=Chairman (J).

The Hon'ble Shri K.V.Prahladan
Member, ~
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-Notes of the Registry Date 'Order of the ‘Tribuhaif -
1649.04 on the request of learned counsel
for both the parties stand over to |
29.9.04 for hearing. : ‘
M&'er Vice-Ch;iman
im
2949404, On the request of learned counsel
' for the applicant stand over to 22nd
Nov, 2004 for hearing.
Membd e ‘
lember Vice=Chajirmman
im
22.11&(1@4 List on 17.1.2005 for hearing.
| e
b Member (A)
1742405

. Present : The Hon’ble MrM.K. Gupta,
Judicial Member.

The Hen’ble Mr. K.V, Prahladan,
Administrative Member.

Request received from Mr. A
Ahmed, leamed counsel for the applicant
indicating that because of personal ground
he would not be able to attend the Court—n
today. Similarly, Mr. 5.

N counselforthe applicant appearing in O.A.
(v ..No. 15/00 and 201/00 states that he has &
. (L certam mstructions ﬁ'om l:hegs :

$amma, leamed

recelvey’
(st
applicant. Normally, we a2 not g,ran such

request, more so, when the matters were

| () remanded back fom the Hon'ble Cauhatx

,%' High Court. As a matter of Mﬂ%’lﬁ

© - prayer, allthe casesbe listed on 03.03.2005.

1ebhigde o




._a,_..._....o.-—.-«-a-

-:--d—--
-.-»o--—‘.-.-o

*

N R £ Pt oy e N YA

0.a, Noﬁlss/zooo - !

3f3 2005

ﬁ

-y

J =
§ e .'.‘v.
§ .

§

§

§

" nkm

763405,

im
22.03.2005

e AR D W o S, 7 EIL e,

ST

-t e e

147.3.2605.

o

o ' s
-yl K

B e

o - I

\cﬁiﬁ»magﬁl-

' gfresent Hon'ble Jﬁstice Shri G.

Sivarajan, Vice-Chairman

Hon'ble Shri K.V. Prahladan,
'AdmidiStrative Member. .

At the request of the learned'
Standlng Counsel ‘appearing’ for the

;espondents,,the case is adjourned to

Member Vice-Chairman
Present: Hdn'ble.Mr.Justice G, Sivara-
jan, Vice~Chairman

Hon'ble Mr.K.V.Prahladan,

"? : Member(&).

At thb quues* of learned
counsel for thc parties case 15
adjourned to 22.3 05-,

jléég%é¥lgﬂéa“ i vgizlfﬁZ:;L;;

Present ¢ The Hon'ble ur. Justice G.
8ivarajan, Vice<Chairman.

The Hon‘'ble Mr. K.V.
Prahladan, Member (A).

b

Heard Mr. U.Ke Nair, learned
counsel for the applicants and alse
Hl'o AKo chaudhur.t. learned .Adﬂlo Ce
G+5.C. for ‘the respendents «assisted |
ﬁy MS. U. Das, learned Addl. C.G.S.C.
£or the respondents.

'Hearing concluded. orders
resemd . :

Member (A) vice«Chairman=
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: ChNTRAL ADMINIS RATIVE TRIBUNAL :¢
: GUWAHATI BENCH.

O.A./Bs. No. JiiﬁéQQQ . of
» O.A. No. 201/2000

12.12.2
DATE OF DECISION ...,...qqqc

..Sri_Sukanta Chakraborty(0.A. No, 155/2ooql __ __ _ PETITIONER(S)
Sri.Bhakta Bahadur Chettr1 (0.a. No. 201/2000)"

“Mr. B.K. Sharma.

- L T 7R s cna Wy ov w2 Trn eem was B eTm S eme W ey w3 eTw L

ADVCCATE FOR THE
T PETITIONER(S)

_ VERSUS -

Union of India & Ors. ' RESPONDENT(S)

R A oM LD G T SR ok W wIe D ets m VR P e e eTS reen emmm ' ot

.

e wm wm v mes

THE HON'BLE MR. JUSTICE D.N.CHOWDHURY, VICE-CHAIRMAN.

_  THE HON'BLE MR. M.P.SINGH, MEMBER(A),

1. Whether Reporters of local papeks may be alloWed to see the
© judgment ?

2. To be referred to the Reporter or not ?

.3. Whether their LO”dshlpS wish to see tne fair copy of the
judgment ? :

4. Whether the judgment is to be cifculatedfto the other Benches

) : )
Judgment delivered by Hon'ble Vice-Chairman.
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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Origanl Application No.. 155 of 2000
~And
Original Application No. 201 of 2000

Date of decision : This-the 12th day of December, 2000.

Hon'ble Mr. Justice D. N. Chowdhury, Vice-Chairman.

Hon'ble Mr. M.P.Singh, Member (A)).

O.A. No. 155 of 2000.

Shri Sukanta Chakraborty

MES No. 243601, , _
Electrician Skilled " - -

O/o Garrison Engineer,

869 EWS,“C/o 99 APO and 137 Ors.

...Applicants
By Advocate Mr. B.K.Sharma

-versus-

... Respondents
The Union'of India and Others

By Advocate Mr. A. Deb Roy, Sr. C.G.S.C.

O.A. No. 201 of 2000

Shri Bhakta Bahadur Chettri
MES No. 242664 o

FGM : :

0O/o the Asstt. Garrison Enginer (E/M},
869 Engineer Works Section (EWS),

C/o 99 APO and 26 Ors.

: ++.Applicants
By Advocate Mr. B.K.Sharma

-versus-

Union of India & Ors.

.-. Respondents

By Advocate Mr. B.S. Basumatary, Addl. C.G.S.C.

ORDER ( ORAL)

CHOWDHURY J.{(V.C.).

These two applications involve similar facts

and common question of law and accordingly these two
cases were taken up together for disposal. The cause of
action as well as the relief sought for are similar in

Contd..
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nature and accordingly aplicants were granted leave for

invoking Rule 4 (5) (a) of the Central Adminisitrtive

Tribunal (Procedure) Rules, 1987.

2. In O0.A. Nos. 170/99, 202/99, 319/99, 179/2000

276/2000 and 2242000 the question of entitlement of Field

Service Concession was taken into consideration and we

have ordered upon considering aforementioned cases as per
the judgement of the Tnibunal in O0.A. Nos. 124/95 and
125/95 finally disposed of by the Supreme Court holding
that the applicants would be entitled for Field Service
Concession. These applications are also suarely covered
by the aforesaid  judgements and therefore they would
also be entitled for Field Service Concession in the
light of tﬁe orderréas;ed ih O.A. Nos; 170/99, 202/99,

319/99, 179/2000, 276/20007and 224/2000. Accordingly res-
pondents are directed to pay Field Service Concessions to
the applicants as per decision rendered in the aforesaid
cases and the measures taken for ‘recovery of the Field
Service Concession are set aside. In these applications
the other prayer of the applicants relating to the
payment of Special Compensatory Allowance (Remote
Locality).The Supreme Court in Civil Appeal No. 1572 of

1997 (Arising out of S.L.P. (Civil) No. 14088 of 1996)),

%p was held that the defence civilian personnel deployeé
v

;" at the Dborder area for support of operational
requirement, they face the imminent hostilities

supporting the army personnel deployed there.

Necessarily, they alone require the double payment as

~orderred by the Government but they cannot be deprived
of the same since they are facing imminent hostilites in
hilly area risking their lives as envisaged 1in the
proceedings of the Army dated 31.1.1994. But the modified
L-//’v 'Eﬁeld'Area, in otherwords, in the defence terminology,

Contd...
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Barracks in that area is a lesser risking area hence they

shall not be entitled to double payment.

3. Upon hearing the learned counsel for the applicants
Mr. B.K.Sharma and Mr. A. Deb Roy, ér. C.G.S.C. and Mr. B.S.
Basumatary, Addl. C.G.S.C. for the respondents we are of
fhe view that the matter relates to ascertainment of the
fact as to whether the applicants are/were deplyed at the
border area for support of the operétional requirement and
are/were in the field area and not in the lower danter area
at the billets. Since it is a question of evaluation of
facts, we leave the matter to the respondent to find out
whether the applicants are/were deployed at the Bor#der Area
of the Oberational requirement and they were in the ffigd
area and not in the lesser risking area like barracks. In

the event on assessment of facts, the Respondent finds that

the applicants are/were engaged at the frontier area for

~ backing up the operational needs and are/were in the Field

area and not in the less risky zone, the respondents are
ordered' to take‘ prompt steps for .paying the Special
Compensatory (Remote Locality) Allowance. We accordingly
direct the Respondents to determine the entitlement of. the

applicants at the earliest instance.

4, With the directions made above, the applications are

disposed of. There shall, however, be no order as to costs.

oW~ | o

(M.P.SINGH) (D.N.CHOWDHURY)
Member(A) Vice-Chairman
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CIVIL RULE NO.5614 OF 1998

IN THE GAUHATI HIGH COURT
HIGH COURT COF ASSAMiNAGALANDs MEGHALAYAs

i

Union of India,
represented by the
Secretary to the
Govt. of India,

Ministry of Defence,

New Delhi.

The Commanding Officer,
50 COY, ASC(supply) Type-C,

C/0 99 APO

~Versus=
Ulla Gouda
Hem Raj
Audhu
Padmalgha,
Penchachanidhi
Harimuli - w’//
Gundicha Nazi
Kirten Gouda
Dev Raj
Nangalu Behara
Dandapani Naik
Bhirgu Nath
Khadal Gouda
Fadda Naik
Ramchander
suresh Lal Laretha
Sukuru Naik
Soma Naik
Rasdev Chouhan
Sirpat Ram
Ram Prasad
Pannu Behara
Ekat Ram
Bipra'Sahu
Bipra;Rawat
Linga Naik

Petitioners

Contdeeee
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28, Cyprian
29. Dayanidhi
30. Bal Karan
31. Ram Kishan
32. Barunda Sahu
33. Achche Lal Rai
34. Ssantosh Kumar
35. som Hariya
36. Barunda Naik
37. Bhimu Naik
38. Smt. Kalawati
39. Dinabandhu Naik
40. Ram Briksh
41, Ram semujh
42, Subhash Singh
43. Kali sahu
44, surinder Sahu
45, Ve.K.Pillai
46, Harkhit
47. Rodha Ram
48. Ramchandar Gouda
49, Badyadhar
S0. Mangalu Pradhan
51, Uday Rath
52, Lalghar
53. Murari Prasad
S4. Pitambar
55, Bahari Ram
56. Sati Ram
57. Girdhari Mandal
58. Hardev Ram
59. Ramanna
60. Ram Narayan
61. Jay Prakash Ram
'62. Ram Badan
63. Tribhuban

64. Roop Ram
65. Ganga Saran

66. Pannu Pradhan

ContdeesssP/3e




69. Ram Shankar

t 70. R.K.Chetri

| 71, Imti Tamsu Jamir
ﬁ 72. S.K.Paul

4 73, Motilal

; 74. Moujdar

]
1
)

B Rt

E 75. Rameswar

| 76+ Subhas Teli

& 77. PJ.P.Yadav

78. Dibakar Gouda
79. R.P.Sarmah

, 80. Hamid Mohd,

i 8l. Trilok Nath

. .82+ R.N.Gouda

83. Om Prakash Gupta
84. Kedar

L 85. Rajender ‘

L All serving in the Office of the
L Commanding Officer, 50 coy AsC
(Supply) Type-~c, C/0 99 aro.

s i T e e e

e

b II)e wWRIT PETITION(C) NO.1685 OF 2001

» l. Union of India,
co represented by the Secretary,
Ministry of Defence,New Delhi,

2. The Controller of Defence
ACcounts, UDHYAN VIHAR,
NARENGI, Guwahati- 781171,

3. The Garrison Engineer,

; 869 Engineering Workshop,
L C/0 99 apo.

s

1 N

L eeseee Respondents :

- LR ¥ Y Petitionera
'IL, 4,,

i Versus

éﬁﬂ - 1le 243646 sSri Gadadhar Bania
iy 2. 243801 sri w.Megha Singh
i 3. 237716 Sri P.K.Houn Roy
i 4+ 243681 Sri S.Mangi Singh
ﬁi . 5¢ 243744 sri Andrewil

i

6. 238104 Sri C.M.Mallick
o 7. 423671 sSri K.Ke.Sharma
' 8. 243889 Sri M.L.Kaipibay

EIoaL e e

oooooooop/4o




15,
16,
17.
18.
19,
20,
21,
22,
23,
24,
25,
26,
27,
28,
29,
30,
31,
32,
33,
34,
35,
36,
37,
38,
39,
40,
41.
42,
43,
44,
45,
46.
47,
48,
49,
50,
51,

243672
238326
220356
238291
238339
243679
243545
243911
220211
238497
238937
228252
238516
238028
220338
229336
220304
220244
243698
238358
243641
243622
243617
243922
243643
243603
243882
243921
243683
238042
243693
243846
243434
237988
243936
243588
220270
243775
220227
220266

243798
243644
238011

Sri‘Kh. Sunil singh
Sri Vishnu Prabhat
Sri Ishar Bhagat
Sri N.shridharan
Sri M.Ekka

Sri C.Lotha

Sri L.Dolley

Sri L.D.Singh

Sri Sunil Deb

Sri N.Ramachandran
Sri KPC Nair

Sri Shiv singh

Sri Padma Bahadur
Sri Motilal

Sri H.Hannifa

Sri B.B.Thotai

Sri singh Bahadur
Sri Bhubaneswar Ram
Sri Kailash Patra
Sri Ram Prasad Horizan
Sri G.Munu Swamy
Sri S.K.Rana

Sri Bhakta Bahadur
Sri H.Kan Singh
Sri Till Bahadur
Sri Dadhi Ram Dahal
Sri K.K.Das

Sri Mayangken

Sri Adhik Lal Mandal
Sri A.P.Kumar

Sri J.S.Winner

sri A«.S.Wungnaoyo
Sri Gobind singh
Sri J.N.Thakur

Sri Ch, Kaingamang
Sri Lal Mohan Das
Sri shriram Sharma
Sri Ram Nawal

Sri Ram Prit
Sri Vidyanand Thakur

Sri Atovi sema
Sri Lenpao Vaiphei
sri MoSone

Contdeeceo .p/SO
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52, 238378 sri Shyambihari
53. 220222 sri Chondragord
54. 220342 sri P.C.Pradhan
55. 243522 sri Aga Rengma
56+ 243611 Sri Prem Lal i
57. 220251 sri Usit Mohoto
58. 238033 sri Son Bahadur
59. 243624 sri Anevaifai
60+ 243914 sri Thanggen Vaiphei
61. 243821 sri Manglenjao singh
P 62, 243435 sri Thangkhoon
. 63. 243823 sri Hechon Changloi
T 64. 3891 Sri Mohammad Rahim
i“" . 650 220311 sri M.D.RaSUI
o 66. 243751 Sri Nanda Bahadur
e 67. 243591 sri shavire Hussain
g 68, 243680 Sri Hariram Chauhan
e 70, 243433 sri Sieminthang

71. 243610 sri Sankar Das
. K 72, 238511 Sri Re.DeDas
Do 73+ 243842 Sri L.Lhouvum .
. 74« 243783 sri V.Ruivah ‘ S
Lo 75. 243911 sSri A.Konyak ' o
ok 76+ 243943 Sri Soineilal ' !
77. 243923 Sri Dulal Shome , “
78+ 243601 sri Khuplam -
79+ 220162 sri JeB.Thapa
80. 242925 sri Huriang Zeling
81, 243555 sSri A.S.Markoni

«ee Petitioners in .:. %
OA N0.170/99 .-
01, 70 Deba Das Bhattacharjee "
02, 2 Budhia Patra
03, 7 Hari Har Ram
, 04. 10 Sarvadeb
05. 15 N.Kakoti
06. 16 D.Upadhyay
07. 14 K.K.Talukdar
08. 5S4 Sakunti Devi W/0 Late Sukul Roy
:l 10. 60 : S.B.Sherpa
i 11, 68 Dal Bahadur
i [{ 12, 69 K.K.Paul
i 13, 51 T.Ald
i 14, 48 Sarada

15. 14007205 poRoBOfﬁh

16, 14691330 Mrs.Rina Roy
17. NIP 470 D.Gogoi

18, NIP 37 Tuni Das

19, NIP 36 Venkatiya

20. NIP 42 Prayag

2l1. NIP 68 Rajendra Rajak
22, NIP 52 Nathuni Thakur
23, NIP 35 Mesg R.Boro

«se Petitioner in
OA No0.202/99

01. 243506 shri Krishna Sinha
| 02, 237851 Shri S.K.Nair




04. 243739 shri B.K.Goswami ' T
05. 243767 shri samir Dey E
06, 243512 shri P.K.Dey ' L
07. 238008 shri Motichand Koiri -
08. 238142 shri sepahi Prasad
09. 228628 shri Z+.ReChoudhury
10, 243737 shri ayaj Ali Ahmed
11, 237837 shri Dimbeswar Borah
12.'237883 sShri Jainath Koiri
13, 220308 shri B.Patra
14. 243899 shri B.B.Sonar
15, 243738 shri S.K.Baigdya
i 16. 243515 shri Nandlosjpr Mahato
i 17. 243626 shri Brijnandan Mahato
i 18, 228740 shri Jitesh Ch. Das
47k 19. 220153 shri Ramananda Koiri |
i 204 237925 shri s.shah P
R 21. 237890 shri Ram Jatan Yadav ' oo}
RERA 22, 243741 shri Ratan Roy
A 24, 238014 shri A.G.Mathew
P 25, 237928 shri R.K.Nair
bop 26, 238491 shri P.G.Patil
27. 237892 shri K.K.Damodaran Nair
28, 238238 shri Jakhu Ram
29. 220274 shri Ram Sarik
+30. 243736 shri K.Mandol
31, 220213 shri Baljit Ram
32, 238382 shri Tapan Sen Sharma
33. 243412 shri Chandreswar Ram
34. 243498 shri Kitindro Sangma
35, 220064 shri shev Chand Koiri
36, 237688 shri D.N.Hazarika
37. 243820 shri Peter Ruicham
38. 238363 Shri Sahid Hazam
39. 220109 shri Ram Girish
40, 220113 shri Ganga Baghadur |
. 41, 243787 shri suresh Ram A |
e 42, 237886 shri Garjan Lo :
® 43. 237997 shri sivpujan Singh
i 44, 237891 shri Motilal Prasad
Dk 45. 243767 shri T.Kr.Borah
e 46. 237877 shri Ramnath Rajbhar
E 47, 243730 shri M Parasuraman

48, 220282 shr L Magar
49 297876 Shrl wokT1“Bhaag

i 50. 237906 Shri Kalai Kutum

- 52. 243491 shri Hari Chand Koiri
L 53, 243496 shri M.M.Borah

i 54. 243762 shri Bimal Chandra Gogoi ;
55. 237472 shri Bhadra Kalita 4
56+ 243499 Shri Sukhdeo Shaw .
57. 362396 sShri M.A.Sharma

58, 238434 shri Hem Lal Sharma Do
59. 238015 sShri D.Robi iy
60. 238141 shri Ramdeor Koiri ;
61, 237931 shri Chaman Lal

62+ 243753 shri Balbahadur

63. 220157 shri Pranay Kr.Chanda
64, 243511 shri Subash Chand Koiri
65. 238134 Shri Makbul Miya

66. 237920 Shri Ramwswar Kurmi

67. 220049 shri Bansilal Koiri
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220122 shri Kulbahadur
238519 shri Ramrup Koiri
243790 Shri C.B.Chetrji
243796 shri Lolenmar Ao
243423 shri Gajen Tanti
243559 Shri pPanboro Tanti
220050 shri Chhangur vadav
243521 shri T«K<.Rao

243497 shri Rajendar vadav
238216 Shri Mana jer ansari
243504 Shri Lochan Tanti
237908 shri P.Anthoni Raj
243803 shri Rajaram Harijan
220195 shri American Prasad
220154 Shri Mouzi Rajbhar
220334 shri Kamal Baruah
243793 shri G.N.Rao

243758 Shri Suresh Prasad
243742 Shri Swapan Kr.Mandal
220051 shri Santra j

88, 220067 Shri R.C.Tiwarji

89, 468512 Shri P.K.Bose

90. 237870 Shri Shivji Bharti

91, 243732 Shri S.Karmakar

92, 243867 Shri R.C.Chanda

93. 238006 Shri B.D.Sahni

94, 237220 Shri Ramprasad Mahato
95, 238356 Shri Judda Bahadur

56, 220111 Shri J.Sangma

97. 225806 Shri G.Ramaiah

98, 243489 Shri Jagdhary yvadav

99, 220337 Shri B.NMN.Dowrah
100. 220189 Shri Khen Bahadur

101. 243492 Shri Bhim Bahadur Chetri
102, 243600 shrj Assamu Tanti o
103, 243514 Shri Dhan Bahadur v
104, 243901 Shri rilex Lepcha ' v
105, 237972 Shri Kesh Bahadur Thapa

106, 243734 shri Rajindra Prasaqg

107, 237992 Shri Jogindar Prasaqd

108, 243760 Shri Rojeswar Gogoi

109, 243578 Shri Khemla] Sharma

110, 237855 Shri Som Bahadur Pradhan

111, 243458 shrj Pop.Choudhury
112, 220333 Shri Mohan Saikia

113, 237540 Shri Hira Nath Baruah
114, 237947 Shri Noksa Limbu
115, 311640 Shri Ganesh ch, Mondal
116. 243486 shri Anyai Phom :
ll7o 243485 Shri I<0PoKe‘N'at . l '
118, 243725 Shri Kanu Debnath ‘

119, 220150 shri S.Jabbar

‘120, 243797 Shri suvakar Choudhury
121. 228925 shri I.P.Joshi

122, 243724 Shri sanat Kr .Mandal
123, 243503 shri Murari Mahato
124, 237962 shri Panchu Naik

125, 238215 shri Birendar Singh
126. 238380 shrj C.Gogoi

127. 243507 shrj P.K.Sanyal
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220075 Shri Rampravesh Yadav
242609 Shri Nagina Prasad
224743 shrj Tulu Ram Boro
243781 shrji D.Gajanandan
132, 243844 Shri Deepen xr, Borah
133. 238146 Shri Gopal Ch. shil
i 134, 243580 Shri Nikhi) Chakraborty
L 135. 23789g Shri B.C.Doley
By 136. 237929 Shri Brinchila] Yadav
K 137. 237824 Shri Nagen Saikia
?, 138. 243749 Shri Birbahadur Maurya
. 139. 237868 Shri Chandeswar Singh
o 140, 243519 Shri Abhiram pag
Lo 141, 220158 Shri Baljit Ra jbhar
Y 142, 243945 Shri Atul Ch. Nath
143, 237869 Shri Gorokh Prasag
144, 243525 Shri Lolit Borah
145. 237878 Shri Ramprasag Show
146. 220315 Shri Ramsaka} Mahato
147, 24389g Shri Ra jesh Kr.Khatj
148. 220055 Shri Raseeg Hazam
149, 237872 Shri Jogindar Mistrji
150, 2382272 Shri M.P.Biswakarma
151. 238140 shrj L.Baruah 4
152, 220275 Shri Bhadaj Ram N ]i'v
i 153. 243814 Shri Rajendar Sharma i S
e 154. 237303 Shrij N.K.Goswami _ +
- 155. 220152 Shri satya Deo Ra jbhar N
o 156. 242580 Shri pan Bahadur '/‘

' 157, 237499 Shri M.C.Neog
. 158. 237401 Shri P.N.Mishra Bl
159. 237856 Shri Kailash Prasaq ' o 4
160, 243752 Shri Bilash Ch. Dey ey
161, 243733 Shri Nilimaya Chanda N
y 162, 243784 Shri Ashutosh Chandga ' 1818
! 163. 223827 Shri Horen ch, Boro AE
- 164, 238365 Shri Karan Bahadur _ . '
165. 220335 Shri K.V.Gopinathan I
166, 243729 Shri Ge.Varghese Ce ; ,
;o 167, 238292 shri y gesn Ram ’ | § 1A |
o 168. 238520 shrj Kasiram v
o 169, 220272 Shri Harindar Kumar ’ 1
[ 170. 243819 Shri vimsen Kurmi ' =
171, 243527 Shri E.R.Marak N -
172, 238220 Shri anil Ch. Kokoti T
173. 243894 Shri Chandra Kanta Sharma
: 174, 243442 Shri Horen Cn. Das
P 175, 243490 Shri Sur ja Bahadur
- 176, 243141 ghrj Jawad Khan
L 177. 237917 Shri K.Gogoi
e 178. 228494 Shri Jitendra Kr. pas
1oy 179+ 243510 Shri u,Toen Ao
i - 180, 208219 shri Suresh Gowala
By 181, 243765 shry Jongpong Ao
i 182. 243759 Shri Champak Kanwar
TR 183, 237916 Shri Lalchang
184, 243784 Shri Baliram Sharma
185. 238133 Shri M.D.Hamig No,2
186, 24303¢ Shri Khagen Kalita
187. 243731 Shri Ratan Krishna paj

_ COntd. . :.P/go




238370 shri G.K.Borah
237493 shri Rampravesh Singh
243757 shri Ram Bachan
220177 shri Rameswar Shaw
243766 Shri S.pPandiyan
243596 shri sunil Baruah
238145 shri Mukuu Harijan
243765 shri Narayan Mazumdar
196. 243367 shri Dimbeswar Boro
197, 238212 shri Basant Tanti
198, 243761 Shri Samar Kumar Pal
199. 243432 shri Sivimni
Rt 200, 237806 shri Tarapada Biswas
i 201. 243750 shri sheo Kr.Prasad
o 202, 238360 Shri Nageswar Baruah
. 203. 238368 sShri Rudra Kanta Gogod
Pk 204, 237850 shri J.N.Baruah
. 205. 238010 shri J.C.B.Gohain .
206. 220115 shri Mahabir Dass o
207. 238359 shri Dil Bahadur Thapa
208, 243782 shri Rabinson Muivah
209, 208188 shri Motilal Mahato £
S 210, 220255 Shri Kesav Rao ' I
A 211, 243903 shri B.K.Dutta
n 212, 243896 Shri M.C.Kar
S 213. 243902 shri s.D.Nath
L 214, 243488 Shri J.A.Clary
l:: 310013 shri satya Narayan Das
= 216, 243897 shri Kamal Bahadur Dor jee
P 217, 243798 Shri N.K.Gaichun
218. 243518 shri Jaiprakash
243949 shri Padam Bahadur
220, 224462 shri Bahar Yadav ' R M
221, 237484 shri M.D.Hamid No.1l S
222. 243529 Shri Inderdeo Mistri I T
P 223, 243957 shri Bhanubhakta C
L 224, 238441 shri Ram Swarup Mandal e e
P 225, 243686 sShri S.Karim
L 226, 238268 Shri S.Karim
P 227, 220112 shri Rajendra Prasad
228. 237867 shri Ajit Ch. Deb
" 229. 243818 shri Himangshu Paul
{ 230, 237895 shri Prem Chand Sharma
e 231. 243524 shri J.Mazumdar
i 232, 220114 shri C.B.Sharma
Lo 233. 237993 shri Jgharkhande Koiri
o 234, 243513 Shri K.Lakshmanan '¢g@u,f
.y 235, 220104 shri Giridhari Yadav ) 45fx-*ﬁ
b . 236, 243747 shri’Dasai Ra j - SEETIETURRE R |
y@, : . 237. 243516 Shri Ramanand Singh B
I
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i“ 238, 220076 shri Nanak Yadav
i 239. 238352 shri R.N.Pandit T
; 240, 242851 shri M.D.Sharma RN |
! 241, 243642 Shri G.J.Thomas | ' SRR
‘ﬂf 242, 242616 Shri Kesoram Kadel
it 243, 238367 Shri Kalipada Roy
iﬁr 244, 243494 shri Ramesh Doom
R 245, 238007 Shri A,N,Tripathi
KR : 246, 237888 shri T.M.Babukutty
- 247, 220350 Shri R.Shanmigam
RS 248, 243746 shri Bishmu Bahadur
) 249, 243502 shri K.vVovindan
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251, 220322 shri M.N.Kotoky : 7.
252, 220102 shri Bhesh Bahadur Lo
Ses 253, 237935 shri Shiv Kumar Thakur AR PE I
254, 243745 sShri Paiso Jochoi . e

L i 255, 243656 Shri Samar Sarkar G
i 256, 243799 Shri K.Shaji fS
r,; 257, 243684 shri s, Subhash .
e 258, 243590 Shri K.Subramani
e 259, 237912 shri Kisheri Das
4 260, 234550 shri Y.S.Aso N
i 261. 243495 Shri Kulak Bou . e
262, 238409 shri K.Ghose :
5 263, 248468 shri Tikaram Sonar - IR |
R 264. 243755 shri Pranab Chakraborty ' BN
o 265. 280323 Shri Upen Kalita A |
L 266. 220239 Shri R.A.Sharma
267. 243689 Shri N.Lotha , Sy
| 268, 237903 shri P.Sarkar R (8
I 269. 243756 Shri N.C.Roy R |
- 270, 243505 Shri Tulshi Tanti C R
271. 238366 shri T.K.Baruah .
272. 243794 shri Shiben Paul | L
273, 243768 shri Dulal Das : SRR
274, 237809 shri A.C.Bora - oo
. 275. 243735 shri Jugamaya Das ' LR

«soe Petitioners 1n.'.ﬁ:”‘

| O0l. MES/243673 shri Kulamani Singh

. 02, MES/486721 Shri Umesh Kumar

i : 03, MES/4867744 shri Devesh Pandey

| 04, MES/263634  shri Soumen Bhattacharya
P 05. MES/203543  Shri A.K.Mgndal - Co !
06, MES/A191580 Shri Gudas Singh . N
L 07. MES/239005 Shri Ratul Mahanta P
08, MES/204078 Shri A.K.Haldar - .
09, MES/A-125013 Shri Rami Chand .
10, MES/242229  shri B.N.Saikia AL
11. 224267 Shri P.C.Das N
12, MES/264649 Shri Noris Rani . R
; 13, MES/237945  Shri antony Cherian o
| 14, MES/243461  shri K.Y.Singh sk
15. MES/264068 Shri Narayan Sharma ol
16. MES/243554 Shri D.B.Chetri T
L 17. MES/242232 sShri K.C.Saikia :

- 18, MES/220191  Shri Manju Passi
c 19, MES/243916 sShri Smuel Killing .
e 20. MES/243893  shri K.Sikhra <
Y 21, MES/220145 Shri Rama |
Ll ) 22, MES/243924  shri Satrughan Thakur- C
Iy 23. MES/225161 Shri amar Singh : |

. ..+ Petitioners in = . ﬂ
o OA No.179/2000- - T
Ty L
Py 0l, MES/223615 Shri Satya Brata Mazu ' - 4T
. » mdar . gk
- 02. 1£5/225367  Shri Rajen Chandra Boro EEE

03. MES/238173 Shri R.C.Baishya
» ) 04, MES/467160 sirj M.!ll.Beg
o 05. M2S/237905  Shri P.C.Annamalai
. 06, MES/208503  Shri Shambhu Ghosh

contdo...s P/11,
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7. 1ES/22438  shri P.Sil
y8, MES/420132 shri S.Biswas
v shri F.Anthoniswamy
10, .MES/229149 shri Jogi Pradhan
11, MES/243602 sSmt. Shila Devi
12, MES/243604 Smt. Mili Paul
13.:MES/238098 shri A.Hazarika L
14, MES/242428 Shri A.C.Gopa & 6 others.

]

: ®0 o Petitio
! o OANO' :

Ol.i MES/242396 shri Indreswar Ra jKkowar: . '
02,%MES/237523 shri Phanidhar Chutia
03, ,MES/229177 Shri Bikash Chakraborty
04, MES/243907 Shri M.K.Dinpi Ziliang:
05, MES/229812 Shri Gobinda Narzary - .
064" MES/229610 Shri Kamal Narayan Goswami
07, MES/243920 shri M.H.Laskar R
08, MES/242028 shri G.C.Bora

ve ’ Petitioners+ini:

mNoso'z,»%fg“éﬁz'@%yOQ
All the respondents are ! workingisns
under the petitioners at’different
stations under’ the commandanti310
EME Station Workshop, 869 Engineer=
ing area, MES, 868 EWS C %99 APO.

RS

1TI). wrIT FETITION(C) NO.4226 OF 2001

1. Union of India,
represented by the
secretary to the:
Government of India,
Defence Department,
New Delhi.

2, Shrimati Vandana Srivastava, {
controller of Defence Accounts, e
U dhyan Vihar, Narangi,Guwahati-26. _.

véo The chief Engineer, Air Force,
shillong Zone, P.O. Nonglyer,
shillong - 9

4, The Garrison Engineer, .

868 EoVJoSo.
c/o 99 APO.

versus

'sri Sitangshu Mazumdar,

'MES N0.233928 ScAcles

Office of the Chief Engineer,
Kair Force), Shillong Zone,
“shillong, P.O. Nonglyer,

'shillong-9
S Ve oy
C nt e 0% /}35"‘*".’%'%@
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IV)e  WRIT PETITION(C) NO.4227 op.éddi‘ff

1,

20

K

4,

Se.
: §$hillong Zone, Shillong,

7.

8,

9.

Hf:PoOo .New Delhi-~1l,

.'137, wWorks Engineer, c/o

iGarrison Engineer,

Union of India,

wrepresented by the Secretary, R
Ministry of Defence, South Block, .
I‘Iew Delhio . ’
The Army Headquarters,
‘Engineer in Chief, DHE,

iController General of Defence R
-‘Accaunt, R.K.Puram, West Block-V,
New Delhi - 22, RN

~-controller General of Defence
+Account, Udayan Bihar, Narengi,

ééhief Engineer,

Area Accounts Officer,
:Shillong.

Chief Works Engineer(CWE),

89 AFO.

‘Garrison Engineer,
869 EWS, c/0 99 APO.

Area Accounts Officer,

%869, EWS, c/o 99 aro.

k . ¥

Versus

1243601 sri Sukanta Chakraborty "
1243827 sri Ram Sanjiwan Sharma - =
243585 sri Tilakeswar Giri. =
220306 sSri pP.C.Borah

248508 Sri R.C.Paul

243670 sri V.K.Ravindra  Nair
243557 Sri sahid Hussain
243678 sSri Ramjoy Sutradhar
238398 sSri Nihaluddin

243055 Sri MRG Unnithan
238499  Sri Shoib

220181 Sri Pundeo Mahato
237352 -Ssri Panchu Pradhan
238517 sri Lakhan Mandal
.}238301 sSri Laxman Rai

%243800 Sri M.D.Muslim

220130 sSri Hasmat Al4

243610 Sri Gulab Singh Ppal
243636 Sri sS.R.Kassi

238502 Sri J.N.Kunwar

238374 Sri Tika Ram Sharma
243616 Sri Bhoj Raj Sharma
238121 Sri J.K.Prashad
1237999 sSri Ram Jatan' _
220141 sri Lakhi Chand Mahato
w :
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48,

51,
52.
53,
54.
55.
56,
57.
58,
59.
60,
61,
62,
63,
64.
65,
66,
67,
68,
69,
70.
71,
12,
73,
14,
15,
76.
77.
78,
19.
80,
81,
82.
83.
84.
85,

220200
243908
216846
243878
220293
238143
243606
238394
238127
220165
243594
243374
238295
238410
243802
243638

220268
243612
238049
237962
265312
220399
237801
243645
242717
220208
210885
220265
220271
238050
237296
220329
2379089
238027
237728
237571
220320
243635
2887

238300
243637
220293
243912
243386
238466
238377
243619
243964
243624
238397
243405
238032
220218
243621
220182
243982
224275
2372871
237932
238306

13 - N

Sri Callactor Dom
Sri Raju Bahadur

Sri Bhuni Deo

Sri Ram Dulara Singh
Sri Lallan Prashad
Sri Ram Prashad Koiri
Sri Ganesh Thakur

Sri Baleswar Mahato
Sri Gauri Sankar Prashad
Sri Ram Nath Mahato
Sri L.Manikkam

Sri bukhan Gaud

Sri Jagan

Sri Baleswar Ram

Sri Prem Singh Paul
Sri Bahadur Cheetri

Bhagi Rathi Sharma

Shri A.Subramani

Sri S.N.Rajkhowa

Sri C.Murgan

Sri Bhajan Manjhi

Hardeo Bhagat

Nasib Lal Rai

Sri Reghubir Rai

Sri Gopal Dutta

Sri Narayan Naik

Shri Mundrika Prashad

Shri Ugam Sharma

Sri Shiv Nath Mallah
Sri A.B on

Sri Sita Ram Harijan :
K.Soman Pillai )
Sri Ghura Prashad ‘ '
Sri Parsan Rai

Sri Lok Bahadur Gurung
Sri Ram Narayan Prasad
Sri Lal Bachan Bhagat
Sri V.Sanna Kris-hnan
Desai Thakur

Sri P.S.Winghaway

Sri Prafulla Chandra Das
Sri K.O0.George

Sri M.K.Johnson

Sri Gopi Chand

Sri Shree Prashad

Sri Gangu Ra jbhar

sri Krishna Ram

Sri Deepak Rai

Sri Mahindra Sahani
Sri Krishna Tiwari

Sri R.MoOhanan

Sri A.Rama Krishanan
Sri Harka Bahadur

Sri Ram Awadh Harijan
Sri Kedar Rai

Sri CH Willing

Sri R.C.Chakraborthy
Ssri Nandu Mahato

Sri Lalu Yadav

Srikul Bahadur
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86. 238038 Sri Chandra Deo Thakur
87. 220145 Sri Rama
88, 220249 Sri sudam Mahto
89. 238002 sri Ram Paras Manjhi
90, 238406 Sri sSona Ram Borah
91, 220184 sri Chandar
92, 220260 sri pudh Nath Ram
93¢ 237738 Sri Ambika Mahato
e 94, 238340 sSri Guna Ramchaliha
o 95, 243674 sSri Harickson Periera
L 96. 243658 sri c.Madhappan '
AR 97, 220053 sri sushil Kumar
b 98, 238245 sSri Tribeni Prashad
S 100. 220204 sri K.D.Sahayam o
s 101, 243688 sSri Sashidharan Nair P T
KA 102, 228828 sri Jagdish Singh e
:ﬂvf 103, 243669 Sri M Mohana Krishnan
i 104, 238030 sShri Asharfi Ram
g 105, 220129 sSri Kunju Raman
S 106, 243888 sSri Dipen Kunwar
107, 228334 shri C.D.Yadav
108, 238247 sSri Soban Singh
109, 2959 Sri Balam Mandal
110. 243914 sri R.Naganighing
111, 238353 Sri A.R.S.Rana
112, 220185 sSri Ram Chand
113, 220134 sri A.M.Malik
114, 243608 Manik Chand Borah
s 115, 243615 sSri Bal Chand Yadav
FR 116, 243675 Sri Param Jit
e 117, 237118 Sri K.P.Gopinathan Nair
L _ 118, 238289 Sri Man Bahadur
i - 120, 243639 sri c.Rajendran gffﬂ@gﬁ* N
o 121, 364382 Sri P.K.Dixit DT ey
o - 122, 220190 sSri Bhakta Bahadur ' ‘
iy 123. 243633 sSri L.Regon
e 124, 220194 sri Usab Singh
e 125, 220147 srdi Joginder Tiwari
126, 238045 sSri pP.C.Kannan
127, 238396 Sri Ram Lochan Sharma
128, 243640 sSri Bhola Mahato
; : 129, 238471 sSri Jaigu Ram Baruah
P R 130, 237729 sri J.D.Burman
I - 131, 6626517 sri Dal Bahadur
i 132, 243381 sSri p.Shreedharan
CL 133, 243609 D.Deena Dayalan
I 134, 243668 sSri s.P.Ravi Chandran
135. 220234 Sri Chandra Goud
136. 237286 M.Haribandlm Rao
137, 238038 sri Puran Singh Aale
138. 343461 C.N.Rajjappan

ese Respondentl in

OA.NO, 155/2000 s

1. 242664 Sri Bhakta Bhadur Chetri SRR
2, 220203 sri Jagat Bahadur Chetri s

- 34 237899 sri Tita Ram Das S

| 4. 238223 HoDoAY“b ‘ ;‘,:_‘_-h‘a’-:';‘éj~

5, 243613 MD. Ald
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238313 Raj Dali shah
238108 K.B.Shreshtha AP
220296 F.P.Periara & R
243627 O.Apparathnam :
238344 Jit Bahadur

243404 Jaiml Hoque

220165 Mundraka Sharma

238297 Bhola Mahto : .
237073 Rati Kanta Das : T
238495 Kh., Manglam Singh T

263664 Jagabandlu Dhar
Ty 197239 Gurdip Singh
L 18. 405331 Vijoy Augira

‘ 19, 243310 Manutra Shah
20, 238296 Ganesh Neog

21, P/3893 S.N.Mandal

22, 243477 Joseph Mathew
s 24, 238749 N.P.Borah

Dol 25, 238495 K.H.Mangalam

e 26, 243483 V.D,Murthy
L 27. 238701 Mukeswar Kalandi

so0ee Petdi tioneI'S/Reapondent’
in OA No. 201/2000, ' -

All the respondents are working
under the petitioners at differ-
ent stations under 869 Engineering
works Section, c/0 99 APoO.

RESPONDENTS e

BEFORE

THE HON'BLE CHIEF JUSTICE MR.P.P.NAOLEKAR
THE HON'BLE MR,JUSTICE AMITAVA ROY

~For the petitioners

Mr. D. sur,

Addl.CeGeSeCo,
Mrs.N.Sharma,
Addl.C.G.S.Ce

For the respondents

(1]

Mr.a oAthd.
Advocate.’

Date of hearing/ i1 18.09.2002
Delivery of Judgment
and order.

JUDGMENT & ORDER (ORAL)

. .- B k - . o % e s
. : O CALE S
c.d. N
o R S 2
| &ﬁ,;*

Heard Mr.D.Sur, learned Addl. C.G.S.C..'\.asaistebd

by‘Mrs.N.Shatma. learned Addl.C.G.S.C. ;ppearing forlgh%ﬁ:,

-3




ordero

3. After going through the records, we feel

that the Trilunal has not taken into consideration 'f?w
the-corrigendnm dated 17.4.1995(Ahnexur04V) as well et
as office memorandum dated 16.3.1998 (Annexure<¥VIII ) =~
issued by the Under Secretary to the Government of | |
India, Ministry of Defence, New Delhi and also She
letter dated 10 4,1999 issued by the COhtIOll;;.df

Defence Accounts. Udayan Bihar, Narengi, Guwahati ~

(Annexure-X) before reaching to the conclusion whe:hermgﬁﬁip

the Field Sexrvice Concessions 2llowance can be retaingggéz

and are entitled to by the petitioners after 17.{.95fjgt;
and whether such allowance i.,e, Field Service Cbnce-'€%@ 
ssions allowance includes Compensatory Field Area

Allowance(CFAA) or cémpenaatory Modified Field Area
Allowance(CMFAA). The Trilunal shall be required to

consider whether these allowances form part and parCeL

of the Field Service Concessions or not, It is only

after the Trilunal reaches to the conclusion in regard

3

to these two allowances, an order can be passed by'the‘:fx

Tribunal in regard to the retention of the Field SQrvicq.'

COntd.....P/17‘
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Concessions Allowance by the petitioners, respon-

dents herein or in regard to the payment of the

said amount after 17.2,1997. The office memorandum
dated 16.3.1998 ( Annexure-~III ) and the letter
dated 10,4,1999 ( Annexure-<X ) rcduiro considera~
tions by the Tribunal on account of the fact that
these documents were not before the Apex Court
when the judgment was delivered by the Apex Court
on 17.2,.1997 in the matter of Union of India ana
other vs, B.Prasad, B.S.0. and others, reported
in (1997) 4 scc 189,

For the aforesaid reasons, we set aside :the - | ;*’f k

order passed by the Tribunal and remand the matter

\ for reconsideration afresh of the petitions filed
by the petitioners. It is made clear that the Union
of India shall not recover the amount from the
petitioners, respondents herein till the disposal _
of the 0.,As and in accordance with the dircctioh l
given therein. The petitions stand disposed of,

EZ;GE:/

P
R
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243601
243827

245585
22BEE6
248508
243678

243557

| 243678

=7 fmaa
24305
Zu849?
22@ial

LS 35; Chr1
””88@1 ;Shrz
45868
ZEQ&”@V CShri
2436168 ' Shi"l
243636 - Shri
228502 Shri
238374 Shri
243616 " Ehri
238121 Shri
237995 ‘Shri
223141 Shri
AR T Rt Shri
2433988 - Shri
216846 Shri
’“%w678 CShri
2293 Shri
238143 Shri
2432606 | Shri
238334 Shri
38137 Shri
220165 Shri
“1““‘ ‘ Shri
43374 Shvi-
““B”v” Shri
238410 Shri
245862 Shri
243638 Shri
220268 Shri
243612 Shri
238849 Shri

Shri
9hr1
o Bhri

Sukanta Chakraborthy
4>F

Fam Sanjiwan Sharma,
Tilakeswar GHiri

#Z Borah

R Paul

VIiE Favindran Nair
Shahid Hussain

Ram joy Sutradhar

Nihaluddin

MRE Unnithan
Shnlb

Fundes Mahato

Fanchu Fradhan

Lakhan Mandal

Lawman Eail

MD Muslim

Hasmat Ali
Gulab Singh Fal
SE Kassi
JN Funwar
Tika Ram Sharma
Bhoj Raj Sharma

“JE Prashad

Fam Jatan

Lakhi Chand Mahato
Callactor Dom

Faju Bahadur

Bhuni Deo

FEam Dulare Singh
Lallan Frashad

‘Ram Frashad Foiri

Ganesh Thakur
BEaleswar Mahato
Gauri Sankar Frashad
Fam Nath Mahato

L Manikkam -
Dukhan Gaud

Jagan

Faleswar Fam

Frem Singh FPaul
Bahadur Chhetri
Bhagi Rathi Sharma.
A Subramani

SN Rajkhowa

£
Eef/Mech (B

Electrician
Mazdoor (LUSK D
{‘j it

Welder HE~I

Skilled

Carpenter HS-

Electrician
Mate (883
Electrician
diz
(j ]

5k

(5

Mason (8K

Mate (852
g (0T

Carpenter  HB~I

|a§e {857
tu )
F/Fitter

Mate (552
i '
V/Man (85)

T Mate(S5h

d it
FEMOSE
i
Mate (85
MAZ (USE )
FaMosk )

MAZ CUSED
FEMCSH)

dl!
Mazdooy CUSE
Mate(88)
Masom (GED

Mate (8S8)
* Maz (USKD

Mate (885)
Mate QTR
FaM oSk

CElectrician

V/Man(85)
Carpenter (B
Mate(88)
Carpenter (85
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3.
&4,
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71,
7.
73.
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75.

75,
77 .
78.
73.
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a
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84,
BI.
86.
87.
88.
89.
50,
1.
2
33.
EL
35.
6.
597.
98.
93,
199.
181 .
18z,
183,

TREATT
237 pord na ALK

26531z
220399
237801
2432645
242717
220208
219885

EZBRES

22027

238050
23796
220329

237303

228027

237728

227571

FEO3E

243635

2887

238300
243637

ey, Tyl win]
Aix_.%..:‘.. 4

243912

243286
238465
228277
243619
243964
243654
238357
243405
238037

220218

243621
zr@18z
243982

Pl Sy
237287
237932
238306
pocisty et
220145
el el
23800z
238406
220184
ZEOZER
237738
Z3AR324¢
243674
243658
ZE0053
238745
2434075
ZED204

243688

2208828
243669

Shri

Shri

[ Murgan
Bhajan Manjhi

Hardeo Bhagat
Nasib Lal Rai

Shri
Shri
Shri
Shri
Shri
Shri
Shri
Shri

Faghubir Rai
Gopal Dutta
Narayan Naik
Mundrika Prashad
Ugam Sharma

Shiv Nath Mallah
AR Tirwa _
Sita Fam Harijan

E Soman Fillai

Shri
Shri

“Bhri

Ghri
Shri
Shri

Ghura FPrashad
Farsan Rai

Lok Bahadur Gurung
Fam Narayan Frasad
l.al Bachan Bhagat
V Sanna Erishrnan

Desai Thakur :

Shri
Shri
Ehri

" 8hri

Shri
Shri
Shri
Shri

Shyi

Shri

Shri

Shri
Shri
Shri
Shri
Shri

Shri

Shri
Shri

CBhri

Shri
Shri
Shri
Shri
Shri
Shyi
Shri
Shr¥
Shri
Shri
Shri

Shiri

Shri
Shri
Shri
Shri
Shri
Shri

Shri

F 8 Wighaway

Frafulla Chandra dag .

¥ 0 Gearge

M K. Johnsaon

Gopi Chand

Shree FPrashad
Hangu Rajbhar
Erishna Fam -
Deepalk Rai
Mahindra Sahani
Erishna Tiwari
FE. Mohanan

A Fama krishnan
Harka Rahadur
Fam Awadh Hari jan
Fedar Fai

CH Willing .
SO Chakraborthy
Nandu Mahateo
llalu Yadawv

Hul Bahaduy

Chandra deo Thakur
Fama

Sudam Mahato

Fam Faras Manjhi

Sona RFam Borah

Thandar

Dudh Nath Ram
Ambika Mahato
Guna Fam Chaliha
Haricksan F Feriera

= Madhappan

Sushil Eumar
Tribeni Frashad

B F 5§ Nair

ED Sahayam.
Sashidharan Nair F
Jagdish Singh

M Mohana Frishnan

FEGMOSE )
V/Man(8s5)
F/Fitter HS-II

FiEk oSk

- M/Man(88)

FEMOSED

Cj b

dx:z .
Carpenter HS-11
Mason (8K
F/Fitter (8K
- do o
Electrician H8~IT
Carpenter (8K
Mate(58:

d [}

di

Mat <OTF)
Electrician (SE)
FiFitter (8K
Mate (88
Elecrtigiy.
Mat (85K

Maz (USK)
- Mason (SED
Mate (585)
dex
d it
Maz (LSED)
Mate (88>
tj fd
H/Man (583 °

FEMCSH )

Mate(ss)

Maz (USE
Mate{85:
Chowkidar

BR-11

Mate (88
FIEM sk

Fainter (8E)

V/Man{ss)

i~ h ]y

Black Smith (Sk>
Mate{(85)

Cdom :
_Safaiw&la(Mate,OTP)
Mason HS~-I
FEMOBE )

Mate (59

FIEM Sk 2
Electrician (8K
Eef/Mech(gk
Mate(88)
V/Man(85)
Mate(55),
Electrician (SkK)
C/Man N

Electrician (Sk7Y
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S 124, L3EB20 Shri Asharfi Ram Mate (OTF)
185, L2029 . Shri Kunju Faman Mate (85
186, 2432888 Shri Dipen Kunwar FizM (8K
187. 2283234 *8hri CD Yadav Ch/Ref/Mech
128. 238247 Shri Soban Singh Mate (582
199, - 2959 Shri Balam Mandal ' diz
11@. 243214 Shri R Naganighing Maz (UUSED
111, 238253 Shri A R 8 Fana - Veh/Meoh (8K
liZ. - ZZQ18% ° Shri Mam Chand Fef/Mech (SK)
113. 280134 Shri A M Mallik F/Fitter (5K
114, 243608 Manik Chand Borah slectrician” (8K
115. 243615 Shri Bal Chand Yadav . Mazdoor CUSE D
i16. 243675 Shri Faram Jit FEM (8kD
117. £37118  Bhri EP Gopinathan Nair Electrician (8k»
118, Z2382RY Shri Man Bahadur ' ate(885)
113. - 238gis  J v Thooldhappan FiaM HS-1I1
S 1z@. 243639 Shri  Rajendran .\ V/Man (882
121, J64332 Shri FK Dixit . _ FigM H8~11
tzz. 222198 Shri Bhakta Rahadur Mate (88
23. . 243633 Shri L Regon . Mazdoor (USK )
124, 220194 Shri Usab Singh FEMOSED
125, 220157 Shri Joginder Tiwari g
126, 238045 Shri p © kannan ’ : F/iFitter
127, 2383356 "8hri Bhola Mahato ViMan (887
128. 243640 Shri Fam Lochan Sharma Carpenter CSED
125, 238471 Shri Jaigu Fam Baruah de
iz@. 237723 - Shri J D Burman Mate(OTF)
131. EE2E317 Shri Dal Bahadur E/Chowkidar
32 £43381 . Shri P Shreedharan H/Man (852
33. ZAZEDT [ Deena Dayalan , FiEM (8K
134, 2436648 Shri 8Sp Ravi Chandran Mate (85
135, 220234 Shri Chandra Goud - Chow (Mate,0TF)
136, 237286 M Haribandhu Faco ' F/Fitter (8K
137. 2EBAZE Bhri Furan Singh Aale Mate(88)
1328, 343461 - CN Fajjappan FizM (8K
All tre applicants are Defence Civilian Employees warking
under the FRespondents in Group O % D capacities and their

presently posted at Nagaland.

«»e Applicants

-~ AND -

L. Union of India,
represented.by the Secretary to
the Government o f India,
Ministry of Defence, South
Block, RE Furam, New Delhi-1.




4

Caction uf Lhe Fmﬁpendentb for ﬁnn*pmymenu of  Special

\

2. Army Headguarbers, -

Engineer in Chief, DHE, F.O0. New
Delhi-11. ' :

C Ceniroller  General  of Defence

Qumuuﬁu; FY Puram;,weat Elock-V,
New Delhi ‘

4, uantruller beneral ~f Defence
Acgount, Udayan Bihar, Narengi,
Guwahat b '

5. Chief Engineer,

Ghillang Zone, Shilleng.

£. Area Accounts Officer,
Shillaong.

7. Chief Works Engineer (CWED,
137, Works Engineer, o/o 99 AR

,‘Earriﬁén'Engineer,‘ o o .
QeY EWS, C/o. 99 AFOD. ) : - "
' . : o . _ -

0

. Area Accounts Officer, .
Garrison Engineer BE63, EWS, T/o.
99 AF0.

Wl

.o Respondents

DETAILS OF THE APPLICATION.

1. PARTICULARS OF ORDER AGAINST WHICH THIS AFFLICATION

1S MADE. ‘ -

The - pre:ent applicaht i - directed against the

ﬁampenﬁatgry Allnwanie which was :tupped \wlth effect
from 17. 4 149: and Fleld Serv1re Imq!easlun which - was
stopped with eff9=% From ﬁprzl’ 39 as pev the judament
and order paﬁEEdJlﬂ.Qﬁ ﬁu, 148/95. by 155u;ng various

orders as menticned in the fnllﬁwlnq paraqraphg "EACTS

OF THE CASE.
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= JURISDICTION OF THE TRIEBUNAL

That the applicants. declare _that the subject

matter of the present application is well within the

-Jurisdiétimn =f this Hon'ble Tribunal.

2. LIMITATION

The "aﬁplicanta declare that the pfeéeht
applicaticn  have been filed ‘Qithih the limitation
periad preéctibed undér Section =1 o f éhe

Administrative Tribunal Act 1983.

4. FACTS OF. THE CASE

4.1 That the applicants are citi:ens‘uf ITndia and . as

_ such théy are entitled to all the rights and privilegés

as guaranteed under the Constitution of India and laws
framed thereunder. All  the applicants are Civilian
Employees  belonging to Group T % D under the Ministry

of Defence.

4.2 That all the applicants have got at COmman
grievance, common  cause of Action and the nature of

relief prayed for is alsx said they belong to their

" statum of the service and hence have been regard to the

facts and circumstances, they intended to prafer this

application jointly and accordingly they crave leave of

this Hon'ble Tribunal and pray that they may be aliowed

N

to joint together in this present application invoking

CRule 405 lal of the Central ‘Administrative Tribunal

(Procedure’ Rules 1987.
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4.2 That the applicants are entitled to  Special

Compensatd%y {Eémmte Locality? allowance and Field
Service C@ncésﬁion ég have been 'gfanied by.)'the
Government  of  India by Cissuing  various circular%,
However, thévﬁéspandenta'imspite of repeated perguaﬁiﬁﬁ

| 4

oy |

e

he applicants have not grant to the ;aid benefits
to the applitantsﬁ' It is therefore the applicants
having = no otheF»a;ternafive, havéA-:ame  hefare, thisr
Hon'ble lTribunaliseekiég an appémpriate directién anr

payment wof aforesaid allowances including the arrears

due theredn.

]

4.4 That . the abplicant E%atéa'that they are  all

Central Government Civilian Employees working in. the

Magaland as stated above and ever since their entry in

:

. * . . . . ’ . 4 ’ . N ] I .
to  their respective service; they have been rendering

\ 1
v

their sincere .and dedicated service to the satisfaction
of all conderned. .

4.5 Thét apart from the other benefits, the applihanta

are entitied to Field Servité Concession interms  of
' A e A T A s :

Hovernment lef India’s letters datéd_ 31;1,95; 12.1.94
and ESM15?4, .The _Eeﬁpﬁndehﬁsi ;nspitg of repea%éd
redﬁesta.have stop thé zaid ailmyénce with effect _fraﬁ
April?ay ghich' was paid to them till the manth o f
Mar o nPUg. |
Copiéé‘of tﬁe s&aid let%ers.dated 31ﬁ1,94, 12.1.24 .
and Qﬁc ;94 are annexed hereta aﬁvénnéxure; i, 2

and_g'respectiyelyn
: . j L
i _ ' \




-

= A
[y

4.6 That the applicants as stated above being Defence

Civilian Employees are alsc entitled o grant of
Speciai tampénsatory '{Eemﬁté“ Lacalityd Allowance

interms of Office Memorandum No. Z00814/3/BE~E.IV  dated

232.%2.86. The aforesaid payment of Special Compensatory

s,

tRemote Locality) allowances has been deny to! the'

applicants with effect from 17.4.95.

-

A copy of the OM dated 23.9.86 is annexed

herewith and marked as Annexure—d,

4.7 That the applicants «claiming the afmréﬁaid.

benefit of tws allowances namely Special Compensatory,
(Remcote  Locality)  Allowance' and | Field  Service

anceséién“ Qilawancea alangwjth Dther.allawan;esc like
HEA and SDA had filed DA No. 148/35 before this Hon'ble
Tribunal. 7 Théf'Hon?biﬁ,vtribuna1 after heafing the
pértieé wéé pleased to.allow all tbe allowances vide
ité:-afder .dated"ﬁ4;8=95 almngwifh cther ﬁﬁnnected
matterﬁn

& Copy o f fhe aforesaid judament and mrdér .dated

- ’

74.8.95  is annexed herewith and marked - as

Annesure—9.

4.8 %af  it;i5 pertiﬁent tmlmentian‘hére that in the

aforéséiq bﬁ;iéa/@ﬁ the applicanfﬁ\hﬁd prayed fof.graat

o&F 'foﬁr'giimwances i.e. Special Duty Allcwance (SDAY,

Hmusevi éght Qiluuance- (HE@BP Special Campensato;y

(Remofé t?cgliéy 3 Allcuance _iS§A)(EL) and. ;igld-
:;. :

-
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Service Concession (FSCY. AlLl these prayers made by the

applicants for payment of aforesaid allowances were

alléwed by the Hon'hle T%ibﬁﬁai. vide Annexura;ﬁ
judgﬁent,amd order dated 24,8f95. The Honfble .Tribuna}
in its judgmenté allowsd tﬁé SCACREL D with 2ffect from
1.10.86 and FSC with effect_%rom"1,4,93= o

4.2 That the Fespondents thereafter challenging the

aforesaid judgment and order had approached the Hon'hle

Supremea Lourt by‘way\m$ filing Civil'ﬁppealxma. 1572/97

alangwith_same'other connected ﬁpp@alsu'Thé Respﬁndentg
in the said Civil Appeal has taken the Various grounds

before the Hon'ble Apewx Court vegarding Field Service

Concession and SCARLY, but while disposing of the said

Civil  Appeal, the Hon'ble Apex Caurﬁ have only dealt

with the guestion of payment of SDA and SCACRLY. In.
regard to payment of SCACRL)  the Hoan'ble Supreme Dourt
has _held that the applicants are entitled to the

benefit of the said allowance i.e. SCACRLY.

A copy of the said Appeal dated annexed herswith

and. marked as Annexure—6.

14

4.1% That the applicants begs to state that Eespmhdem%‘”

Now 4 Controller of Defence Acceount on 10.49,99 issued

Y

an order to the Garrison Engineer directing him to make
recoveries of payments already made in regard to FSC

to the applicants. It is p&rtineét to mentiocn here that

e

as per the‘judgment and order passed in OA No.  148/%5
i :

s
oo FRRIPE~
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they werefehjaying the benefit.oﬁfﬁSgu‘Thar@after' the

<

Respgndenté challenging the said judgment and order

approached the Hon’ble Apex Court and the Hon'hble Apex

Court wa

u

pleased to confirméd the said benefit vide
Annexure -& judgment. Again the _Fespondents ©  miss
Jinterpreting the judament Qf}thé Hon’ble Supreme Court

has stopped the payment of SCA (BL)Y illegally more B0

i1

i

when there 'is & clear cut direction of  this

Tribunal @s well ‘ag Honfble Supreme Courd.

A copy m? the order dated 10.4.99 is annexed

herewith and-marked as Annexure=7

4,11 That the " applicants begs to state that the
Fespondents have been issuing various corders regarding

stoppage and recovery of the aforesaid éllmwancas Y-

FSC  and SCACRLY. ‘It is per!

.

the ’Eespﬁndémfs. without applying the mind the

Honfble .

inent ta mentiocn here - that

Fespondents have issued various orders in the form of

clarifications as well as divections +to the  Local
‘ ) : - S

Offices  regarding . stoppage and recovery of  arrear
payments made towards  FSCZ and  SCACRLY  from the

applicants. Menticn . may b made of one of such order’

dated’ 5.5199 by which the amount already paid tovards’

Fao has  been sought o be recovered from ‘the

’ -

applitagtsn_

A copy of  the order dated 2.5.39 is  annexed

herewith and marked as Annexure-H

I -Tﬁétv the apﬁli;ants states that the | action Laf

L 4

the FRespondents issuing the aforesaid impugned orders

I N

-

ERTI SP
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are contenticus in nature and for that the concerned
nfficers are liable to be punished under the cocntempt
of  courts order  as well as for their willf@i and
deliberate yimlatimm o f theAsame sincere the order are

in viaslation of clea

o

cut direction issued by the

Honfble Supreme Court as well as this HQn’ble Tribunal.

4.13 That the appli;ant;_ﬁeg.tu state that from the

above impugnedzarderﬁ and its cther connected orders

which could net be cobtained by the applicants from  the

wmffice of the Respondents in relation to nanpéymént;

stoppage and r&taver% af FSC-and SCACRL) -it,'cah he
b

presumad that the same has been issued ‘viﬁlating the

clear ﬁutﬁ'directiveg of this Hon’ble " Tribunal and

HDn?biev fpex Court. It is ﬂotewafthy b mgnti&n‘ here

that thirough ,the c&v%eapandencés wf  the Fespondents

from one office to ancther vegarding the aforesaid

-
[

allowance - it is crystal clear that thgy Ara yé% ]
understand the cmhtents’ané‘fegél_implicatianz o f .Fhe
afmresaié_;uﬁgments and orders of the_Hunﬁblé Tribunal
as well as Hon'ble Supreme Court; inspite of ité clear
and dnambiguaus wardings direafing'them b @gy’ the
aforesaid éilawanceﬁ. As statgd above the Fespondents

¢

have not applied their mind in issuing the aforesaid

impugned orders.

"

The appiicantﬁiinspite of best effort couid”-ﬁut_

cmllect  the other connected orders regarding  non-

payment,-staﬁpage as well as recovery of the aforesaid
two allowances i.e. FSC and SB8CACRL)Y and hence they pray

1
»



-of hearing

before this- Hon'ble Tribunal for  an appropriate

direction for producticon of the ®aid orders at the time

he case.

i

4.14 That the applicants beg to state that other

similarly situated employees are still getting the

benefit of the aforesaid allowances i.e . 8CAMRL) and FSC
pursuant :tﬁ passing of interim orders by the Hon'ble
. . . - N

Tribunal and  some are getting the said benefit even

witheout apprbaching this Honfble Tribunal. The law is

well -settled Eﬁat it oan allowance ig fixed unﬁer a

prescribed circumstances and service cdhditiansy same

N

should  be applicable to all the similarly situated.

employees without discriminating. them with =arch ather.

.

4.15 That the applicants beg to state that since long

they  have been pUrsuing %hé matter before the legal
fDrumg but the Respﬁndeﬁtsu even after clear ‘ﬁut
diraatién from the said forums more specifically thé
Hon’ble fpex Court have been denying the said benefit
thch ‘has  resulted in gross arbi%rérinega in  their

a;tign towards issuance of the impugned orders  and  on

=

liable to get aside and sguashed. directing the

Fespondents to pay currvent as well as arrvrear payments

o~ -

towards the aforesaid allowance in question.

4.16 That the applicants as stated abave that. the
Fespondents  have acted illegally and arbitrarily in

issuing the impugned orders and the othery connected

\

Ty N

this score aleong the aforesaid impugned orders are



>

Jespondents in jssuing  the impugned orders dated

Rkt mineed

arders by which the payment of F&io and SCACRLY has been

Stmpped uith'a'further proposal for  making reooveries

R

of the

i

ame including its arvears. However, till date
as per the zaid‘impuqn orderglna follow up orders  have
been is dued t“Wdrﬁa its rermvgryg Hence the applicants

have got reaganable apprehension that at any moment

" Respondent  may issued guch order of recovery towards

the paymentg .ﬁiready madé'under tﬁe;Head o f FSE; and
SCA(EL). It {3 therefore the applicants pray ‘fﬁﬁ an
aﬁprﬁpriate'intnrlﬂ oy der dLYEu+1nq the Fasp:mdenfﬁ st

te réQGVQY any amount paid tnwAfﬁs SCatRL) qnd Fdi from
the-éﬁplicgnts during the pendency of this 0Aa.

ﬂw17.That*this application has heen. made bonafides and

‘to secure ends of justice.

5. GROUNDS WITH LEGAL PROPROVISIONS

5.1 For that the entire action on the part of the

1G.4.9% (Annexure-77 and 5.5.9% Annexure-g is illegal,

arbitrary and'ﬁame iz also violative Article 14 and 16
. =f the Constitution of India, and hence same is liable

-t be setb agide and quashed directing the Respondents

to pay the current FSC and 824 {RL} aliowanc&' o the

ﬁppﬁzcanta wlth arrears and 18% 1ntEYFbu5 on delayed

payment .

5.2 Fuf that: a-tlun o f the Forpnndents in treating the

Applicants nit aL per with th& ukher Central huverqment"

Employees who are receipt of afuregald allowances are



0

highly discriminatory and same is vioclative of Arﬁicle?

v

14 and 16 of the Constitution of India. The Respondents

being a model employer should have extended the said

benefit 't  the Applicants without requiring them ta
apprﬂach‘thig‘ﬂgn'ble Tribunal. Hence the entire actidn

o f 'the.ﬁespmndehfs is illegal and not SustainaEIE’_in

the eye of law.

=
o n

3 FertﬁafvghelEequndénts have acted contrary to. the
clear cut direction issued by thé Hoxnfble Tribunal 'aﬁd
which Qa; cmnfirmed by‘thé Hen’ble- Apex-'ﬁaurt; and
hence  the éntire action mf:the Fespondents
the af@resaid-impﬁgﬁ@d crders daééd 18.4.99

and ather connected orders are illegal and liable

set aside and quaShea,

.4 For that in any view of the matter thé action on
the part'éf the Respondents is not suétainable in the
eye of law and liable to be set aside and quaﬁhed.f

Z.53. For that the applicants are Defence Civilian
Employees and presently fhay are posted at Nagaland and

they are attakhéﬁ with armforced persofnel in the Field

areas and as such they.are entitled to FSC and

in view I to 4 Office Memorandum and

of  Annexures 1
denial of same by the Fespondents have resulted in
hostile diszrimination more so when the Hon’ble - Apex

Court has affirmed the said benefit to the applicants.
On  this score along the impugned orders care not

sustainable and liable to be set aside and quash.

SCACKL)



‘appraached this Hon'ble Tribunal.

The Applicants crave leave of this Honthle

Tribupal to advance more grounds both legal as well as

factual at the time Gf'hearing =f this case.

£. DETAILE OF THE REMEDIES EXHAUSTED: .

That the Applicants declare that they + have
exhausted all the possible .departmental remedies
towards  the redressel of the grievances in regard to

which the present application has - been made and

bresentiy they have got no other alternative. than

~

<

7.MATTER  FENDING WITH ANY OTHER COURTS

‘That +the applicantg declare that the matter

regarding this application is not pending in any ather
Court cof Law  or any  other authority oy any cther

branch of the Hon'ble Tribunal.

8. RELIEF SOUGHT:

Under the facts and civcumstances staﬁd above  the

L4

Applicants pray _that the instant application | be

admittéd, records  be call for and upon  hearing the

parties on the cauge-dr rauses that may be shown and%%n

perusal of records’ be pleased to grant the following

1
. é
reliefs.

8.1 T& .set aside and gquash  Annexure@?7 order dated

1@.4.99 and Annexure—-8 aorder dated 5.5.933.
. i.H’

8.2 To set .aside and quash other connected orders by

which SCALRL) and FSC has been stopped and directieon

-

- e



\

.an ihterest o f 182 p.a. on the deléyed payment.

Cii) Date: Lo\

- g D s kA M = qu‘uf— -

has been issued for récavery of the same from ,the‘

applicgnﬁsn

RN

8.3 To divect the Respondents to pay FSC and SCACRELY &5

the applicants and to pay the arrears due to them with

’

8.4 Cost of the applicatian.

8.3 Any other Trelief/reliefs to which the ‘present

t

) ¢ B .
Applicants are entitled to under . the facts and

circumstances of the case and as may be deemed fit and

proper by the Hon'ble Tribunal.

9;INTEEfﬁ éEDEE.PEAYED FOR =

o Under the'fétts and :iréumstancesﬁgf the case the
épplicanté pféy for interim drdérv direcfihg~ Vtﬁé
Eeapondents nat’to recover any amount a;veady‘paid e
them'tmwards_@CQ{EL) and FSC d@ving the pend;ncy‘ﬁf the

oA, | ’

1@. THE AFFLICATION IS FILED, THROUGH ADVOCATE:

1i. " FARTICULARS OF THE POSTAL ORDER f

(15 I.P.0. Ne.: o G. 419 bt
- V ‘ ZOOO» -
(iii) payable at Guwahati

12. LIST OF ENCLOSURES @

. A% stated in the Index.

a



VEREIF] CQTI”N

"

Iy - Bhri Sukanta Chakraborihy, E/a
Late Budhiv Ch, Chakraborihy, aged absout 47 years,

’

pre ;ently wirking as Elsctrician (8K}, in the office of

]

(...1

o
i

Farvison Enginger 869 EWS C/o 39 ARG, Frcaﬁncl

aosted at  Zakhama, District Eohima, in the LHtate of

i
W

5

ot

» .
state ment made' _in this - opetition from

paragraph_ =341~ MH,\%;\‘L‘HlQOMAS' L are true &0 -y

Lnowledge and - hnse oma dc in

paragfaphﬁ‘\(S)\(é.wq,\(q— LA . are matiers
%@cafds of  rvecords ,infgvmaticna »dérived' therefrom
which I alisve toobe  tvoe and the rest are my  humble
submission be fﬁr this Honthie Tvibunain

ﬁﬂd I-sign this verification on Y %% day. of

;?\mm 3 - o oo

sland, do heredy sclemnly affivrm and state that the

Sk onls &4 %{/b'%_@?g'
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Def letter No B/B?ZGQ/AG/PS 3
35 1s Lad here\gith for your

Vot

(D Obhrat)
Major
]:‘/\AG»

MLMMM(‘JIM"’A&;%,MW&M:% .

St re A P e .'..,...'_.‘:_.:. -

Lot concessiong enumarated in Appx.B - - j
ovt;lette:xNo?‘A/Z.S_?G‘I./AG,,/PS.’,(b)/1l)6~s/2/D (Pa){[Setvices) :
. S, -

*2nd March>995%

A

i . foon e Y ’ - .. . . ) ;
i i NI am diracte sioyFefer 40 ‘para 1301 goyt letter No 37269/5c/ . 3
3 4 ‘P,‘B(:.)/I)I(P:-:y/.'s:-erviqqs)'d:xted 13.1.199% ang to convey the sanetion or - v
*g 4 vhe Presicent 1o tbé“rollowing Field services Concessiong to TeZenee N
3 0 :Civiliarg sn° tha Newly defined Fielq Areas cnu Modi I'ieg Field Arang /
'}.}‘ ‘:. +18 deﬁggq :in.:the az;gxgmqntioned Jetier ;- ) . o
3 N - ; [T ) i
3 i v Defence. Ciyilian employeeg serving in‘the newly defined )
A 1. Areas will*continye to be extendeq the concessiong ’ ! :
g L “ed inlgrnésure "'C'" 1o Govtsletter Noa/22534/ si/ps 3 b ]
i 3,’D(Pny/.s_;rvicuu) datcd"’.S.,1.196£¢\. Aefcnpe Civi)ian ;
! C cs~;servﬁ.gg.‘:’.‘.éi;xxgwlyz'dcfined Modii’iedf-‘icldﬂreas will
i =inua: to beioxtendeqd the
|

o e vaers v
1 T Tt e ———

- Yo - N ey W . .0
—q ik In: on to above. the Dc_grencef;iviliaxi.:emj‘.’l vees.
7 o 3 2 - Y d2fines Fel g Areas aad Hodf'edel "Iel ]
= i CAreas wili pe. entitled to Beynent of %g}.@.;a;.crﬁmﬁgmji N
i ; (Ramote‘Luan_.'J:ty Mlovwane

cd other allovuncey pg ounissinlag.

Lo pDarEasT AVIIIAN5™ 0 pey e exlgting Inatruetiong ssuea T

R
by Ll o Mindatpy

CUR Tt f P Y. L . - . :I.;'
these opde s will “come into furce wer st fpril 9%, - .
= . . . - . "” RN . .. ———— (.:: .

el This Ln2ues \.-.Lth..tne,'(:oncurrence ot‘I-‘lncnce..nuie;qn ‘of this
Hhvide their ug f"0:5(1)/05—nc(1h—PA) dated 9.10995,%%

AR AN A AR e S
1

oML E

S A oL : . Your:r;;‘nithﬂxll'y.
IR ae Sd/- x.x x % x-
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MR okt
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il

o (L.r. Pluanga)
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Sub:—~  Field Servic

Concussicns to Defonce Civilians
serving in t,..

nevily ¢afined riold Areas,
m——— + ’
Sovt. of India, Nindistry of Dxloec: How polny lottor
+Nos.8/37269/.'\G/P53(a)/165/D/zP*y)/33rviccs) dated 31,1.9%5 and
3/37269/,\(;/}333(a)/?.'m/D(Pny/s..'Vic:-:-) dated 17.4.95 ny-
rzproduced balow for infria=don :q. Nwiassary action,

Ploss: acknoulcdy. racoipt,

No.Pay/01/1x, ~ —
D :

;Pe o 51.%.0. (Pay)
atou ";— DA

/
Distribution:-

a) All sub-officos ;.. ys P2r stund.rd Liét.

B) -1ll soction in A.OQ. L

¢) Spare
Sr. .AO.Q?ay)

-u.-—...-.__—_.._- e e e e v e TR T e e e el e e

I am'¢iricted to r. 2T 1o para 13 ef Gove. lettor 0.37269/A03/-
PS3(a)/D(Puy/Sorvicos) dited 12,1, 1994 g t.. convey ‘the

sanction o the President to (he iolloving Ficld Service

c neitly dafined Faedid
28 dcfin s

Areas and Jiedifiod Field “ron-

w4 in Lhe abaove mentionaed
lotteox: ..

- dofinog Fiold Ar-az will e,

(i) Detence Civilian emginycus‘sorving in the newl

itinue to L extendel tfhe
Concaessions cauncrute o in rancxurs 'C' to Govt,lcevter
M5.1/02084/G /pii( 4)/97-5/0(Pay)Scrvi cus) datod 25:1. 1964
Defeonce Civilian daployecs $2rving in nevily dofined
Modifi.« Fiolyg Xoxtngnxx \roas will continue to be extended
the conc-.ssions 20-acrated in Anpends x ‘D' to Govt,lutior
r.'n.-‘,/229761/!.(3/953(b)/14.’»:3/2/1)(P..1‘//Sorviccs) dated 2nd
March, 1968, . —

(ii) 1. aditicn to 2bove. the Defence Civilian caployeas
servin U in tho neily deiined g1l ArI2 s andg Jiadifiog
Ficld roqs will bo catitled to payisent of spueial
Naatary (Juaote localiiy) “1X5.: nce «nd other:
e 15 dvinl: e Defence i ane 2% fer this
. .-

SYTERS (TR AT SR B ST S O T

. - ’ '
- Trase orders -.pit. Cuit iale fogp -e elode It Anrild, o3,
’
. . ‘ 2 : N
< This igsuvs vyt tho concurronc.- of Tsinance ) vision of

Srs Dalstlry vide iy D L).ﬁ(I)/US-x;(14-PA) datud
Yelului. .

. . S/~ Ce
"\ 66" (L.v1. Tluanya)

X : Unter Secretary to ¢ fiaVoeraont
e% Cab 1,8,




RESTHICTED
\ - -

No.B/47, 99/G/Ps3(a W130/(bay /5 0ry; ca)
Governm:nt of Indi, .
Hinistry %4 D fznee

MNow Delhi, thy 17¢h wril, 1995,

CORRIGENDUM

. The rollnwin; ~1rn:n5ntlis aale thas Hinisiry 4 i
Fooletiey Ho.3/37269/¥3/PS3(r)/165/D(Hﬁy/sJIVicos) datod g
H 31.1.1995, rvg:rdinq Fi +1ld Strvics Concrssionﬂ to Defuncy ¥y
K5 Civiljans “irving i, tho aerly FICRE Field Arzasso ?;
.vi‘.;
252, 1(41) aay ve drlatey S SUostitutod o uader ;. >
: "The Defenc. Civilj-q MIidy rag, SAIVING ik the -
} aculy definay mvdifiuulFiolﬁ \wlas,wil) Caitinye
T

to b ‘ntitlag ¢, the §acs. bvmgoﬁsatory'(ﬁnmotO'
[}Localityl 1IIQWGnCe'and othor 2dowancyg aS admisgjy)

“to Defendg Civi‘lans, as hit?ertbfore,undor vXistine
instructions 1s .ued by this Linistry from tijp. ty ting,, .
Hnwaver,,in Iespoct of Defaaca Civilisng Sinnloysd
in tie n2vly defingd Fily Arocs,special comuonsatorr

Adaote chélfty) ALl vuznea 20 othesr allownnccs ar.:
not concurrantly adinissiy) 5 2longuity Field Servic.,,

. N . A
: 2. © This corriggndum 1s5usg VIR thy concurrJnCu of the
i Financo uivisinn/y} <€ thig LEENTD BRSO YA e thoip I.D.HO.SOGAF.
I ‘dated 3.1, 1995, B - . ‘
i o

e o hfuliy

. (L.T.Tluanga)
Under 5ocp C1Ty to thy ERAATET S AFTIN
‘ Tekes 3013739) L
To , ,

The Chief of the' y\rmy Stars
M.sw Dolhg

- Copy to:n_ .
VS pur list Attachay,

~ —

:'.,"fsh)“A rl‘w&%
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No 37269/aG/»s 3(&)/90/D(Pay/Servicqs)
Government of India
Ministry of -efonce
tew Delhl -~ 110 0t1

Dated the 13th January 1994

‘The Chief of the Army Satff

Sub 3 Fileld Service concessions to Army Personnel
Icclementation of the recommendation of the
4th Central i‘ay Commission,

Sir,

I am diracted to say that the 4th Co

in para 26,98 of thelir Report, has recomn

existing Classification of aress for the
0

ntral Pay Commission
ended that the
grant'of field service
e ia field areas to -

z ed by the Govt, The
structure of fiejd S5exvlice concesstions has since boo

I am directed to convey duztslansyhaxvzinszg the sanction c¢f the
Prosident to impleasntation of the

this regard in so fare 8s the offrs
rank of army ( including axes vostal

2.1 Clagssificatic,y of Aress,

classified into ihrec types; aamely, rull Field, “odified Flold
and Irpzoved ioditded i'leld Areas, The areas in which fieid

3ervica concessions are admissible havo bean Io=defined,
Hereaftler, fleld arcas wil

1l ko classifiud ag Fleld ajeas and
Modifind Field areas only, : .

and personnel bolow of ficer
servica) are concerned,

At prosent fiald areas are

2,2 Pre-roquisites f.r Classiiylag an area as Field Area and
sodified Fi21d area will b2 as follows ¢-

Fisld Ares. Fieju Azo2 is an area where troops are

oployed near the borders fn¢ oporational Tequirements and
whore imminence of hestilities ang 8ssoclated risk of )ife
exlists, - Troops in such areas are located for reasons of
ccerational) considerations alone and ars not 1iving in
Cantonments, .

)
Modifled field avea, Xcdifiod Field area is an area whexe
troops are dezloved in Support of Combat echelons/ttoops'
“in an operaticnal supyort role Degree of operational
rzadiness 4g slightly lowex t: n that in Field Area,
. -~ Though sustatinad survei? *ance continues, .

Y d2fin2d Filed Areas and

Areas arn Contajned inp Fppendices Any Tespectivaly

.

2.4 Alternstion, if

_ &ny, the Field/'od1fied Areas v3ll Lo
notified by the Gover t

neesnt ot Indla {rowm time to tire.

Contd,...,.2/-

lodifled Tield
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RESTRICTED Rl ¥/

Process wiyy-’
onpletiqn of three yoars,

g
3,1 Cotcussions, - Monetary Allowance, Pers.nnel serving in -
Field arcas and modifiaed fielg ara

2as will be eligible to the
grant of Compensatory field areas allowance and Compensatory g
modifiod areg allov{ance . .

nce, r,,spact_ivel Ye

3.2 .The ratas of the allowances are given below ;.

Ho Hank, ™ Rate of H&E?n';afc_?f nale of

; field area @llowance compensatory
i : rodified
7 IR filed area
f‘q _ . allce
} ‘z ’ 7 In Rs pa———— In Rs of
) !;f o Lt Col g above 975 375
1 2. Lt Col(Ts) & Ha § 895 350
'l 3. Captain . 820 325 .
B S 4 2 Lt/Lt 780 300 -
R S
cHY B { 5. JC0s includigg Hony 650 225
t h;i . Comnisionod Offrs )
! 7l 6.  Havildar - A 450 175
A
X ;2 7. Sep/uk including 375 150
sy eIsiwiile NCg (E) : :

——h_\__ﬁﬁ,x_\_ —-—“\__'
3.3 The conditions,

]
Governing the grant of Compensatory fi)ed
AIsa 31]ce and modlfieg fi0ld area allce 1in the case of Offrg
will b a4 follows ;o

veour W

Itom the
field area/imodifiad field area
on being postog to a unit/Forns tiyn field area Subject to the
following exception .

e 4 .
RS o v 1 Deatt R T
e

S -

Exca.ntions, An Qf:r

‘ ttions C 1 15 absegt from a field azea
i Mdiffed fia1q 8EO8 in any gre op more of tho following ‘circum-
L ' Stancos shal) pe g glble for comensatory field gres ali-wance/
0! . coupc-n:.xtory rodlrisg field 4rea allowance.
- ] v v e : 3 . - .
ks (1) For a DAXEMG period of 15 _days fe i
. T {a)  tihen placwi un ihe sick .lsit’p:ovin'-!i that
L ARl immédiataly on the OXuiry af the pariod on the sick
l list, he Teturns to g, aren 4t Waich the Allowances is
g adinissible, '
i . (L7 when o Causal leave
:ﬁg _ (¢} wnije °n transit Crom one fie)3 area/iodified
5 o ti61d area to Another, - : :
T : S
©contd,..,37. [
£, . AFSTRICTRL

Snsipt .o

P

Ly Ll baaire

g
1
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(2) The officor continues to be borpe on the "strength
of the Unit/Formation 1in the Tield/modified tikld area,

(b) The officor in the Brdinary coursa returns to

the one- from which he vent) on ternination of the

temporary duty, '

(c¢) The periog of ar.nce is srent wlholly un duty, .

r Companéatory field areca allowancé/compnnsatory
mdified field area allowance will ot Ie admi-
sible to offizers holding posts elsevihore who
Proceed on tempo:ary duty from fleld/riodified
fiold areq,

snsatory fleld area ullownces/compensa

tory wodified
allowantes will not be admissible in

the folloWing

(2) ‘ihen an officer ig angynt from the
filold ..en on Ann:al legve or sick lesve
Exgept casual leave, ..

filed area modified

{(b) “hen an officer from a reace area i especlally ’
8ppointed to officiate ip a vacancy of legs than 3 months: -
duration if the ormenent incumpent Continues tc drav the
Congensatery fiold ares allcas/conpenaatory modifies field
areéa allces under the excegtions montioned above,

NOTE Conpensat;ry fleld ares allce
field ares allces will not b2 adalssih)e i
to allce, faregta fcreign allce,
Cotpensatory dally allce for ¢ rving €x~Tndia,

The coditions for’the drawal of camo

od{ Frogta%el of camsencarxyr tot;_fjg;g
area ajlce and modified fleld irea allcc in tha casa of
'JCOs/OR.incmuding NCS(C) will ig the sayne as glvea in zara 1
ol annexure A to this 41nistry's'letter R
97-S/D(Psy/serv1cos) ditad 25.1.64 as amended,

ﬁdmiséibigity. Thess rate. os alloﬁanbes will
to -

(a) Fursonnel serving 1in Uutachments, Units and ians in
areas mantionec in Apoendices A 3 p

o admissible

{b) Jersonnel of Defonc: Szeurit, Sargs 2mloved with ynit
Wnose porsenne] are eliqibje for tie arant of those
Conctssions,

4.2 Lists of Fmns/Units which aja in field ar s of sodified
ficld ares and are eligitle to f{q)1g S°T¥ice concosyions will be
0ip3s Comnander to PACSs concarawd quarg

-(ii) For a naximm cext.¢ of 3 ronths,  while on lemporaypy |
duty subject {5 the F.lr{lment of the -0llowing conditions g~
R

duty to & puxg rield/m.dified fielc area (not necessary/

or any other 1eavq'
\ A

/cbmpensatory modified -
41 addition

A/02584/AG/PS3(a)/

Lot

- ——— e ———— s s

o ——— e e e

devaiol

: P . e s o aome ¢ e+
e e et e

-

‘.
s R
L+ v e s

. erly je
fox the QE 142y, Aug Mov a.d ¥eb rvery YOOIS by Lhe toth of tne
Rmonta subsequant to the closc ot the Gaurtar,
Contd, ., .4/%
i
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-4.3 :0thor concensions s “ther concesslons 1in king ut prasent

: admissible in full tield areas as per details givan {n Annexure

A to fhe Ministry's lettor no A/02584/AG/ps3(a /97/s/b(pay/
Sérvicous) datsg 25-1-64, as amendad w.1ll cantinues to pe
admissible in the nehly defined field araas as ¢glven in Appx
A.to this lotter, Similarly, the concessions admissible in
Modified fie)q areas a:c per da2tatls given in Asvendix A to

"this Ministry's Jottor No_A/25701/AG;PS3(b)/146-3/2/0(pay/
Sarvicos) dated 2.5, 65 25 arended will pe admissedle fn the
modified field 8r23s as ver ajpendix 3 to this lstier,

S. Thrae allowancasy vill, howaver, .0t pe admissivlo to 3=

(a) - static formations/Units 2g. Mikitary farms, ~AES,

lecruiting Office, Training Centres a 2stavl, shemonts, |

(b) xncc ilrecturates and Ynits,

(¢) 7TA Units unless enoodiad,

{d) Hecord 0ificos an3d sinilar Establishements, o

. 5.1 High altiﬂude{Ugcon:ig{ql_gliuhta Allowance, ®ersonnel
82rving in Field areas whic. erd situated ol & n21ukt of 9000ft
and above including unctongenial climate areas below hoight of ¢
9000 ft will be entitled to Hy JJncongenial climate
allowance, 4 lowsr rate would be applicable for areas @i with
an altitude of 9009 £t to 15,000 ft anc higher rata for areas
ab-ve 13,000 it {excludiqy Siacken). The Crtalls of 4hese
.8reas ase given ig A X C. Tie redss of High Altitude/Uncona
g¢ncial aldmatoe allce are gilven as under g :

s Rank —CalZI(ieTgnt 71anm - vat I1 (ileights
- 9000 ft to 15500 ft 3ove 13000 ft
incl Uacongenial (exclJiiag
Climate aczas Gelow 3iachan)
‘ hei;ntu_cﬁ 980 Tt

Lt Col & anove 400 ] 600
Lt 2ol (1) & iy~ 359 525
Cajrtain . -~ 259
2Lt/Lt - %8R

JC.s 1ne) Hony 180
. coamigioned offrs

+'He vildar : 140

- Sep /Nk Including 100
- erstuhile IC(E) ‘

ars
X 2ng
27¢:

210
150

2.2 Hinh Altitude /Unconaenta) cli
admissitle i acditian
and gther Concessions 1y xind

mate allowance 14)) be .
to the cosp-ensatory field area allce
Contd. ., .5/
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' : ditions ing the
}'6ngzgiait2ifﬁ§%2d%} gSanggvggqgggen in this Ministry's letter

F.69/3/15/D(Pay/Sexvices) Jated 28,2,75, as amended will con-. ...
Ftinm:ia to be apnlicable, o

6,1, Si%chan Allowance, Personnsl
Y will ba eligible
. enhanced rates j-

ser-vin..'.. in Sischen Glaciar ares.
12 graat of Siachen ullownnce nt the following .

b, ‘1,?.00/- PM
(b) Joos/en . o on, 809/~ o

(&) Orilcers -

6,2, -Slachun allowancas will o 3dmissible 4in adaition ta com ensa—
tory field area allowances but not with hiah altidude Unconaenial
Cldmate allowance, Other coniitlens govrralay grant of Slachan
allowance as cantainad in tais Ministzyts lettec Mo 1(2)/21/D (Pay/
Sorvices) dated 01 May 91 will continuc to be asnlicable,

7.1, Conhsucuential Effects ; 0f7rs/JCOs/OR who have been allowed .
to ret3In fam Y accommodatiot at the last duty station os on the o
.y date of 1ssu: of these orders and whs on issue of these orders will
: 1+ ceaso to te entitled to retain such a8cCommodation may comtinue to

i - retain the accomnodation til) such time ss married accoseodation at
the presant vuly station 4c pude available, Alt:rastively, their

. .2t familios tay be allowed to move to a selected olace or residence/

: " home at Govexrnment expense, f Lney so choose, in accorda o with
" existing inslructions, '

. 7424 Personnel of fcrmations/Units who will not be elinalole to \
. the grant of field service concessions, consecuunt uvon the formae
tion/Unit being cutsive  the newly Jefined concessionnl aroas will
be governed.py normal conditions area for all .

» as~licable in peace

purposes, . .

B, Codcesslons en Atiachmnt
(a) Individuals/letaci. onts from fmn/Units not sevved py
these oraers but' who are 2ttacked TYor enerationa)l puluoses to
forwavions or %X units “Araving the #elq “ervic: cencacssions
will 1f

the sttachment s far jess than two wewks, o2 cntitled
“ th: concessions at :ro.. At adudssivle undir sara 6 of :
Annexuce A to this Ministry's letter No qb2584/AG/PS3(a)/97-8/
S4D (an/Servicos) dt 295,1,64 as amonded, ) T '

. 1

(b) 1f the attachment is ror two weeks or more, the allce
ie; coipensatory flald araa ~llcu/conponsato:y mdified fd
area allce under these ord.sx . as alse the concessions as
applicable as por orders referced tu in para 8 (2) above be
admiszible, '

_’(Q) o cgaﬁ TA/DA will 10 admissiple 1n clthsr case,

¥

%% 0.1, Date of Effect

s

Thass orders will come intc force with effect

from 1t Aprii 1503,

s

(2 T

Contd,...,,0/~

orsnt of high altitude/ 7.;f~
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-1

2 Consequant upen the comin: into force of the revised

Zi‘dérs, the follotv.lnj monetary allowaac s ++il) stand #ithdrawn
from 1,4.93 excepl in cases reincred Lo in "ara 11,2, below f=

(a) 3peciasl adhoe allowwnc.: of f, 10/~0 admissible for
officeds,

(b) Suparcticn »llowanc or M, 140/~ Y4 admissible for
Offrs,

(c) Special-comyansatory

fic1d) a}lowance ranging from
Bs. B3 to &, 23 4 adal d

y (
ible for JCOs/OR Lncl HC(ES,

1¢, Gieclad comyensatory (2 -mote LocJlity} 3llowance, This
sllce” 7nich Is ot preront edmrscil] in mo-TEIad TIa)d arocas/
veace ar-as on the civiliaun putlisre +141) ~iso stami vithdrawn
but a4f 1st Feb 19y4,

Melo Mljustments @ Tae ullc:s - aticnad iy pars ¢.7 above
drawn L7 the indivi.uals coaczoard 3fFtar 16t Anrii, 1003 wil)
be adjustad against ti. Crm:Tns3tory Tield area a.lce and
com: niatory modifi.d ijals ar29 ‘ailce, if adnissinl ., uadar
these ordars,

11.2, .+here, however, an 1:2ividual hos become disentitled to
any monetary allce conscuyuzni upen c¢honge 1a the ¢lassification
of ar:a, nuv recovury will be a-de ot tho monetary allce already
evall a2 6f by au ind)l undep s 2xisting orduzrs upte Lhe date
of issue of 'this letier, T

12, Th+ existirg orders on the sutjeot of Fi»ld service
concessinins will stend imodlficd to the cxtend 1ndigated above,

“#, The uoneoznions te b, ~onlrsibly tn da¥once slvilians
stiving an tho aeqly -Jeii;.«. =106 Areas woll ve petifioed.
Stpalatol g, i

. i4, Suitable adadnsirative f-etriedingg for dmpligsuntaticn.of
o these ordzrs wili pe issu-d <. whe nfoy 'irs, G 2aasittation
: aiihy Sna, .
1h, Tris issues with o, LLacu ter e of Yinance GAvislen

o thi

U
2.1.945,

Muistry's vido

e Ue Mg ‘5(‘)/"-"‘\—.’\’3(8-94) dated -

fuaes faithiully,
Sa/= v x x x x » x
(YA Kuoad

(Undex Secy 46 the Gowt of Inaia)
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" Appendix tA!' to Govt of Indila
Ministry of 'Defence letter No . -
37269/AG/PS 3(e)/90/D(Pav/Services)

(Refers .to Para 2,3)

1.IST OF FIELD AREAS

1.

rch
S
Wi,

.

INPVED 4 e e v o -
Bt )
Cottos

. . AT ':'. 2 5
Bt Wi

.“._..M.-.,..‘..
L A OAAL

pyieting

Vs

2,

=T

e TN

=

4,

EASTERN COMMAND

v AD)

. (a) Arunachal Pradesh

(1) Tirap and Changlang Districts,

(11) All areas North of line joining poilnt 4448 in
LZ 4179-Nukme Dong M5 3272-Seple MT 2969<Palin 'O
9213 Dapaxijo NA 5841 Along NL-1273-Hunld NM 0170
Tawaken M 8136-Chu.pail Bun NM B814 all.inclusive,

Manipur and Nagaland States,

(¢) Sikkim t All arzes North and NE of line joining Phalut
LV 47 ezing LV 7059-Manakha LV 6160-Penlang La LW 0666
Aungli LW 1448.BP 1 in LN :453 on Indo-Bhutan Hlorder - all
énclusive,

VESTERN _COMMAND .

Himachal Pradesh 1 Al) arcas East of line joining Umasila
W 395 laipur NY 8663 Manl Karan SB 2300 - .Pir Parbati

Pass TA 1459 - Taranda TA 2335 - Barasua Pass TA 8601 all. -
inclusive, . :

@urtxzY CENTRAL COMMAND . e

Uttar Pradesh 1 All area Nerth and NE of 1iny joining
Barasua Pass Gangnani TG 1362- Govind Chat TG 0937-Tapevan
TH-1322-Munsiard Til 898"-Relanad TO 24606 all inclusive,

| MDHTHERN COMMAND ' .

(a) Ladakh Sector 3 Areas North and East of liné Joining .. -

Zojila MU 3038 Baralachala NE 6672 along the qreat Himala-“
yan Range all 1nc1us;va. .

(b) Valley Soctor s All areas west of line J23ning point
1556 in IR 5470 Gulmnry AT 3105 Naushara MY 3105 Rr Ringapat
KT 2132 landwara MT 2043 Laingyal MT 2339 Point-840% in NG *
4365 North of lirc jcining puint 3403 Bunakut MT 5453 Rezan'
1 12239 Zo j1la all dinclusive, : .

(c) qigﬁy:81ouri Sector : All areas west of lin2 joining

Tin of Chicken Nock RD 7073 Canel) Junction RD 6364 Mava
rahmana 1Y 3854 Point 1555 in N35470 all incdusive,

20t 000 css0vaca

2iSTICTER

RS

dated 13 Jan 94 T,
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LIZT OF o IF1eD FlolLD AREAS

SOUT Lt A iESTERY COMrAHD R

(a). Rajasthan and Punisb 3 Arcas Wast of line Joining
Jassai, Barmer, Ja Sa1lmeT, Pokharan, Udasar, Mapajan, e
Rzases, Suratgarh, Lalgarh, Jattan, Alohar, Govindgarh,
Fazilka, Jandizala Guru, Moga,

Hussalniwals, Dera Baba Nanak, Laisain 3ulge uptp-thﬁ'mﬂ
intérnatlonal Border all  inclusive, ™ = = T I T v

(b) Harihnq :’.Sétrod (Hissar)
{c) Himachsl Pradzsh : * Azess 'BIth of line joining "

Narkhanda, Keylong upto

3

LY ‘

EASTESN COVMAND TP S ' L

(2) Assam ant arunachal Pradesh t
(1) Cachar and North Cachar Dists of Assam
.7 including Si}ghar, - Co " .
- "% "(11) ALl ar-as of Arunachal Pradesh’
- of River Bramaputra~less'Tejpur,“mis
arcas, ’ T o

: A "

and 'Assa‘m torth

(b) State of #Mizoram and Trgpura;

(¢) ‘Sikkim and West bengal .. Aveas Worthwards of line
5 3 a

Joining Seque IV 3137 3utdong LV 9850 Sherwani LV 9453
Bagrakot LW 0113 Damdim LW 1109 New Mal Hasimara QB 7894 '}

‘Ganga Ram Tea Estatz CA 1377 upto the High altitude line
Sa00% area 1ine/International porder all inclusive. -

CENTRAL COMMAND

Atuvas North-of line joining Uttarkashi, Karen Prayag,
¢iauchar, Joshimath, Chamcli, Rudra Prayag, Askote, Charamagad,
Dharchula, Kasaull and Nazandra Nagar uptc Internd
all jnclusive, : B i .

| NORTHEAN COINAND 3 _ .
(a) V¥alley Sector : ‘Areas West of line Joining Pattan,
Paramulla, Kupwara, Drugmula, Panges, .fankes, dunyar, °
Pantha Chovk, Khanabal, Anantnag, Khundru and Khru upto
the existing High Altitude line all inclusive,

(b) Jamuu Region : Areas west of lin: joiniay OP 19°
brahmans-Gi-pord, Jindra, Dhansal, Katra, Sanjhi Chatt,
psatote, Ik2ini Tep., Hamban and Banihal upto thoe existing
High altitudo line 21l inclusive, -

AT EEEEERERER ]

1iSTiICT:D

Dholewal, Beas, Bir‘Sarapgwa;pf

field arca linz/hiuh altitude 1Lne;;{

amari. and field.

tional ?ordegﬁ;::
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Ca-pendix 'C' to Govt of Indin
Min oi Dei letter No 37269/AG/PS3
()/90/D (Pay/services) .dt 13-Jan94

(ltefars &0 para 9,1)

LI5T OF HIGH ALTITUDE (UICONGEHIAL CLIMATE) AREA

$e e,
2

1,  JAY ALD KASHMIR - Azea dony the following line veyondi-

Ceasc Fire Line Mullah crossing M 2180 SOUTH along i
Nullah to HALA junc Nil 1969 SOUTH along Nullah to NICHINAI BAR
Nif 2048 SOUTH EAST along KASHMIR/LAUAKH boundary passing through
heights 17573 (NN 73) 19590 (M 72) 19830 (Nil 91) 17672 (NN 8034
EARIALAD (No 10) SOUTH JA3ST alons.toundary to G NT.2490 SOUTH
2long wundary ts point 21570 (NT 2450) again along boundary
- to GA NT 2758 EAST AND MORTH EAST alony boundary to 33 NT 4269
= $0UTH LAST elong tounzary fo HAGSHULA (NT .5662) SOUTH EAST
along boundary to UMASILA (NT 6850) SOUTH and SOUTH EAST along:
boundory to KANGLA JOT (NT 9420) KAZALWAN (UREZ REGION, RING.
PAIM ANC RING EALA AEGION, . TITHWAL AND TANGIHAR REGION AND .
DODA,. : L

oA Ly

2, HIMACHAL PRADESH : Arca along the following line and
boyond = N . . . < B

s Along foot path and then nullah to point 1238C (MZ 0891) " -
along MIYAR nullah to.its junction with CHEWAD at NY B663)
SGUTH EAST alona R CHENAB to KHOKEAR (Nz 43) to RAHLA

(Hz 47) and straignt linc to MANI KARai (SE 6486) along
TrnuxEaxxEMAXRRRUIxIZKEIR PARBATI R TO IR PARBATI,

% 3¢  UTTAR PRAJESH Arca along the followin 1’1  anc
i S " - : : ; ne and
; 1 ; beyong, BARSaU pass (9448752 point 70370'(94985919) }I&R%;L

by,

(TH 0739 (excluding town 1imits) tc JULATHAR (TH 35
TH (excluding town limits) to JUuATEAR (TH 3520) KALag
_Ald1 5&!{\5 ALLAN (TH 7423) SHLA (TC 2593) Civ'IYALEKH }(ﬂg 59.(9‘4)"(/\

and arcs above 9000 ft in the -desiqnated field arcas in Asox 'A',

AP RS

4y NEFA &t Area along the following line and beyond s-

___Polat 14600 (S 28R1) to SENIE N2ONG {iiS WATAU (S
6777) SALPMG (MT 1379) LA';ZUN*» (5T ?289? mﬁwz;;i"?fo’ ,;‘2}:’3” ('T'S :
~ NYARIN (1D 7525) to 8th mile stone (One ZIR0 NYA?IN Road) 8 ‘th.
"n’\_ila stone (on SAPORIJO - LIMEKING ROSD) poyom fxx (4T 9379) °
n'_d mile $&one north'of YARE (MP 9575) DOSING (NL 3592) DAMROH
(NE 16208) AHINKOLIN (IF 8644) KHONLI (NG 2401) GURUWCON (NN
4592) LATON (Nv 7579") HAYJLIANG (M1 6199) CHCJAIL ( 4 2043) -, .

"

! KAfHU (N2 0125) point 6490 (N 1403) VIJAYNAGAR {3 4286)

lorth and llorth East of tae line rumnies £ ; '
, ae TR v3 from .ol 127
' %S 32)4221;:;.10140 (I;I 17) point 10405 (LT 38 ) ;;c:';t.";mo'%
0030‘(LT'J(I)4)19-3 Junction (LT 5373) AT LTHEM (LT 791 ~oint

e ) N

972852) KEDARNATH (TG 5555) GADRINMATH (TG 9053) t"\“!Iv:Ki?i}l.‘:A?\:“ﬁiH :
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A jutbtiat Gen ral Srelay

S0t ichyataya )
Al Ube Gen osf 20 ioxg 4 lcl‘)l)..
’ _ (<
Adjutant General prv o
Army teadgunrt -py

Xo U 1hy 110 014

16729 /G6x g 4(c1v)(d)_ 25 Ar D4

Headyuarters

South-rn Command N
Eastern Command
h2stern Command
Central Command
Northern Command

FIELU SERVICe SOTIESSISNS Tu £ TLlamn. . alh

LROM XX ¥ STITE SeAVICE ETIUATS. T

CCIWVILTARS & e Ye IN_DVED OF TClonTa T AT
sE_ (BTN TONIET I'\ID-E'CAECY_.TECNUT‘I@

1, Cn the basis of the feurtsn € n¥ral pay commi:uion X
IvCommindation, the existing clussification of arvas for iv:
grant of fleld s.rvico Concesslons 1us Leen povieed recontly,
vide Min o¢ D&f letter. wNg S7..69/AF /ps 3(a)'70/0(1’:1)'/'Serviu.~s{
dt 13 Jan 94, 08 of thn :on:essi-.-r.s/':ctn.lensa!.r..xy allce:
have also boun revised In 2500t 03 ser ey PIrserntl,  ps
Pi.T tae ibid Govt orudeg t..q. AL az ax: “fil ko <',ieifyen
as fie)d arocas and modl (s 8.1 ar g B P A P
of newly ‘dofined fleld arcas Lns mdifdd flold s g CO na
‘tain.d in Appx 'A' an.g e Tespoctively Lo thie letier,

« - It is propouad to extond th sy, __\_'.'_guc_v;;s.siumi_;.u_.nd'_gug\q
g_ivilian_s_u_np_lgy,ad_},u the flold argas as ih2y serve sige | y
cnhinlions In the

-63de~with services person 0l under sinilar ¢
iven ar as, ATW o mva in > tha iordsr
areas and also Serve in J.nse ueyles risking (hrir 1ives—tor -
~Iforming AUt s assignca to Q

hum,
——— e~

3, The following proposals for encessions/at iy ances to

defaence civillans posted (i tresc Areas have Lane 2o 6400 to
“in of Def for-considerati,n ;- . ‘ :

. - - .
(2) Defence Civilians z2eving iy . e e g e i
flod field arcas to we eltulsl  ta (s gfant ¥ Cfo )
aréa allces in.. compansatory ny I8y 4 clo L Y alisas
Tespactivel: st the fc iovibiy ruteg ’

b T T

! e

- e - - e e e - e

Later ¢F  yage 14 -1 Hat: .f .

1101d .0y Loty agudia
dllcos fleu tield
- , : Jare, tyee
For pPay upto 900/« ;.0r mont- S b S ) e 1T o
For pay ‘exceadiny 8,900/~ . ey 49G/= 4 T 1T oy
but not ‘exceeding i, 1500/-2M o PP
For pay eéxceeding ¥, 180¢/Zpy W50/ Lot T =ting

-but’ not oxceeding B, 2300/-m1 ) . . oo
For pay ¥xcevding &,230 /-piy R TS0y L 30n/-p

. ‘. S ."/—

Ry
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but not exceeding 5000/~pu _ o
For pay exceoding B, 3000/-PM M, 97%/—pM B.325/-pPu

"(b) The special Comp :nsatory alloce such as Hiil Compensa-
tory and winter allces, Bad claimate allces *tc not bo bu
* addition to this allowances,

(¢) The other Concessivons {n kin,y at pr sunt aidfiissib)

in full fleld areas as per details given in ‘Annexure -'C' to
Min of Bef OM No A 02584/AG/PS-3(5)797-$D (Pay/Services) dt
23 Jan 64 as amended from time to time to continue to be
admissible in th. newly defined fidld area listed at agyx
'B! to this letter, . '

(d) The above m2ntioned allowances will not be admissiplﬁ

. $m -

(1) sStatic formation/units °9, military forms, MES,
Recruiting offico, Y. aining cuntres and vstablishments,

(11) Ncc Directorates and Units,

T T T e e N

' (114)TA units ﬁnlqss embodied,
§j' § 1 (iv) Record office an  similar ostablishments.;“"

. 4, High altitude/Uncongenia] €limite allce Civilians serving
i, in fleld areas which arva situated as a holght of 9000 ft and
; abo ve including untongeninl climate areas below thu height cf
| © 9000 ft to be entitled, Yxh The details of these arcas are qgiven
! in Aspy 'CY' tg this letter, The rates of High Altitude /Unconge~
; . nial climate allowances are given as under :-
' Pay - . Cat -1 (Helight frem Cat-1]
. - 9000 ft to 15000 - (Height
ft incl uncongenial above
climate areas of 15000 f¢

e

r—.

9000 ft excl p
_ Siachen)
1 ' For pay not exceeding B, 950/~ . B, 100/-pPM ks, 150/-pp .
I . : For pal exceedin, h,950/_py B, 140/-PNM §,210/-EM . -
£l . K but not exceeding &,2300/-PM kyt8edxam - ’ .
: A For pay exceeding B, 1500/-pM Bs, 180/-PM Bs,270/~PM 1 -
1 'g but not oxceeding k,3000/-pM : :
. 4 ’ : £ - For pay oxceedin, b, 3000/~pPM Bs,300/-pM - h,325/-pM
| " " The Hirh AltitudefUncongentia} Climate allowance to be
f » ~ admissible in addition to the field Conpensatory allowances
| 3 and other concession in kind,

5. Command Headquarters are Tegquestod to «xamine the above -

proposal submitted t{ Ministry of Defence and given their Comments
Yiews, Annual financia) inmplication on the above pProposal may

please be worked out separatcly in respect of fiela allce niodi.

fied field arsa aljce and High altitude MUncon enizl climate .

allce and Eu furnsihed to this Heauyuarters la..st by 20 May ¢4,.

(sd/= x x x x
(Promod Ji Saxena)

TN v bl gy

-
ta'd

e gt

. - SCso
.\ ) . Dir.ctor (L)
4§ -.ea" ’ Org 4 (Civ)(d)-
i ed' . for Adjutant Gen:rai
:;; B‘\-‘ ]777 RESTRICTED .
3 _ ‘ e _—
e
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. IN THE CENTRAL ADMINISTRATIVE TRIBUNAL b
GUWAHATI BENCH

‘Original Application No.148 of 1995
Date of decision: This the 19th day of September 1995 . .
The Hon'ble Justice Shri M.G. Chaudhari, Vice-Chairman

The Hon'ble Shri G.L. Sanglyine, Member (Administrative) ~ ‘

'Shri Chandra Dev Yadav and 213 others

Applicant Nos.l to 196 are working under .

Garrison Engineer, 869, EWS, C/o 99 APO,

-Applicant Nos.197 to 214 are working under

557, ASC Batta11on, 12 Compu (ASC Supply Point),

Zakhama. .....Applicants

By Advecate Shri B.K. Sharma with Shri B. Mehta
and Shri S. Sarma. -

- versus -

1. The Union of India
represented by the Secretary,
Government of India,
Ministry of Defence, New Delhi.

2. The Controller General of Defence Accounts(CGO), _
A.A.0., shillong. . o -

3. The Controller of Defence Accounts (CDA), . ' "
Ba51stha, Guwahatl. . . 3

4, The-Garrlson Engineer,
869, EWS, C/0 .99 APO.

5. HQ 137, Command Works Englneer,
C/o 99 APO.

6. 0OC, Supply P01nt, Zakhama (Nagaland)., o
C/o 99 ARO. / «+ . +sRespondents - .

“

By Advocate Shri S. Ali, S;: c.G.S.C.

~.
-

po e ece

ORDER o . :

' CHAUDHARI.J. V.C. : ’ )

~

‘S. Ali states that he has not received any

(aﬁement so far from the respoﬁdeng;and hence it .

oﬁ;be{?iled;jihigvie an app%gcepigh filed by 2I€

'q. S Lo :
aﬁmﬁﬁgézé;
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- applican;s who are working under the Garrison Engineer,
j; 869, EWS, C/o 99 APO and 557, ASC Battalion, 12 Compu (ASC
, , e ‘

Supply Point), Zakhama, which falls under the Ministry of

Defence, Government of India.

2. Relying upon 0.M.No0.20014/3/83-E~1IV datéd

14.12.1983 the applicants claim that they being.civiliaﬂ

employees serving in the N.E. Region are entitled‘to’get

Special (Duty) Allowance (SDA) in terms of the modified

0.M.No.20014/16/86-E.IV/E/II(B) dated 1.12.1988. They

contend that as they have All India transfer liability

they are cbvéred‘by the aforesaid memoranda.

3. The applicants further claim Special Compeﬁsatory

(Remote Locality) Allowance (SCA(RL)) in terms‘of office

memorandum  No.20014/9/86-E.IV  dated  23.9.1986.  The
appiicants' furthey claim that they. are entitled to get
House Rent’ Allowahce (HRA) at the’ réte of 15% .on the
monthly salary in terms of the recommendafiohs“ of the
Fourth gay;Commission with effect frém l.i.1986,'Lastly,
the applic?nts claim - that they are eligible for Field
Service Cgébéséion (FSC) in terms of -Government of:India

letter dated 13.1.1994, 25.1.1994 and 31.1.1995.

4. ’ It is stated by the applicants. that despite

-
14

repeated demands the ;Eforesaid benefits were not being
. Y .
i

given to them by the féspdndents‘and, therefore, they had
filed Civil Suit No.255/88 in the Court of the Deputy
Commmissionér (Judicial), Nagaland at Dimapur and obtained

a decree dated 19.12.1994, but as they have been advised

- ?an,thé decree is a nullity as the civil court has no

-

iction to .entertain the matter they hawe approached

-~

o,

%

- - .
e e N, ate

bunal. They contend that the time spent in

T a Aq§o£§"remedy should .be féicludedf qug the P
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purpose of calculatlon of- llmltatlon and they be. granted \0
the relief.
5. - In the civil suit which was contested by the

present respondents their stand vywas that  since " the

applzcants are enjoying Free Field Concessions they. are

" not entitled to clalm other allowances They also denied

that the service conditions of the ~applicants were the

Same as that of other Central Government employees.

defence in the bresent application have been exemined by
us in our Judgmen in the case of s.cC. Omar, Asstt. :

Executive Engineer, -vs- Garrison Engineer ang another

(O.A.No.174/93)ﬂ’¢reported in SLJ -1995(1) CAT (Guwahatljg:z:lﬁqicgé%;

Bench) . We have held'in ‘that case that SDA .and SCA(RL)
are payable to Cent¥al Government employees posted in N E. j’loiL*E(

Region eVen if they get FSC.'We have not accepted, the plea Q;L;\,QA"

earlier dec131ons in 0.A.Nos. 48/89 and 49/89 dated

29,3, 1994 We held that the appllcant in that- c¢ase was

entltled to get SDA: ang SCA(RL) apart from the FSC. wWe

have also rollowed that decision in our order on
O.A.No.124/95 with O0.A.No. 125/95 dec1ded on 24. 8 1995,
Con31stently with the view so taken we are of the view e

that the claim made by the applicants must be upheld

7. As far as HRA is concerned the applicénts will be
covered by the rates prescribed by the Central Government

from time to time for B (Bl - B2) and C class c1t1es. The

“appfhcants wlll be entitled to get the allowance at- the

crlbed from time to time dependlng upon the

ﬁatufe.:?..
- . é
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b -

nature of classification applicable to them.

8. In the inetant application the applicants have

raised a contention that they are entitled also to get

compensatlon in lieu of rent free accommodation in .terms

of O M.No.11015/4/86-E. I1(B)/87 dated 13.11. 1987. Mr B.K.

Sharma, however, submits that he does not press that clalm

in the instant application without prejudice to make the

claim if so advised by filing a fresh application.

9. It is, however, necessary to mention that as held
by .the Hon'ble Supreme Court the benefit of SDA 'is

admissible only to those employees whd are app01nted

‘outside the N.E. Region and are posted 1n51de the N.E.

Region. It will be up to the respondents to ascertain the

case of each applicant, if-neceseary, to make the benefit
. i
avaiLable to such applicants who are entitled to get the
. \

same.’

10. The SDA will be payable to the applicants who

satisfy the above mentioned ‘test with effect from

1.12.1988. They will be entitled to get - SCA(RL) with

effect from 1;10.1986. We 'hold that the appllcants are

entitled to get HRA at the prescribed rate. We also hold

that the applicants are entltled to get FSC as admlsszble

from 1.,4.1993.

11. ' In the result following order is passed:
i) . It is declared that - SDA is payable from

1.12.1988.

S SDA with effect from the date of actual post1ng

1n Naga? a on or after 1.12. 1988 as the case may be 1in

conce581on is admissible.

ii(a) The respondents are ~directed to pay to the

each appllcant and cont1nue to pay the same so

b




three months from the date of receipt of copy of this

 appl1cants at the rate as was appllcable to the Central

:.{:.
(b) Arrears from the date of actual posting in

/

Nagaland on or after 1.12.1988 upto date to be paid witnin
order.

iii(a) It ‘is declared .that SCA(RL) is payable' from
1.10.1986.

‘(b) The respondents are directed tc pay to the
appllcants SCA(RL) with- effect from the date of actual
postlng in Nagaland on or after 1.10. 1986 as the case may
be in respect of each applicant and to cont;nue to-pay the
same so long as the ‘concession is admissible. .

(c) Arrears: from the date of actual posting in
Nagaland on or after 1.10.1986 upto date to be paid.within

a period of three months from the date of communication of

A Y

this order.

iv(a) It is declared that FSC is admissible from

1.4.1993.

(b) The tespondents are-directed to extend the FSC
to the vapplicantsv in the ~prescribed mannef with effect
from 1.4.1993 or from the date of actual appointment as
the case may be in respct of each applicant upto date’ and
to continue to give the same<so long as admissible.

v(a) It is declared that HRA s admissible as

1nd1cated below.

(¢) The respondents are d1rected to pay HRA to Eﬁ?;'-

e

. P e
O o - P SN 5

Government employees 1n B, ‘B~ l, B 2 clhss cztles/towns for'

| s




e
to: continue' to pay the same at the rate prescribed
hereaftef. ! '

(c) Arfears to be paid accordingly subject to the
adjustmenj: 'of the amount as may have already been paid to
the respee‘five ‘applicants'during- the aforesald perlod
towards HRA._ . ;

(d) Future payment to be regulatedm in accordance

ﬂmglth clause (a) above. ) . )
) N . o
; (e) Arrears to be paid as early as practicable,- but
of three months fromthe date of

not Iater {than a perlod

""-'_cat;.on of this order to the respondents.

”» ;
.'@‘he_o‘riginal. application is allowed in -terms of

Pt Y S A
'-yaforejs'aid order. No order as to .costs.

47 9o
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IN JHE SUPREME COURT OF INDIA
CIVIL APPELLATE JURISDICTION

CCIVIL APPEAL NO. 1572 OF [997
(Arising out of SLP (C) No.14083 -

= 1996)

Union of India & Ors. etc. s Bprmedlants

Versus

o
B, Prasad, B.3.0. & Ors, etc, « e e Po3pandents
. WITH
CIVIL APPEAL KOS,1573-1576.1577,1576 1579,1580-1585/ 37

[Arising oul of SLF (C) Moz, 17236-3¢, ldloﬂ 15141 -42,
15740, 25108-10 of 1996, 3LP (C) No. 4336 __/96 {CC-
5040/96) and SLP (C) Nu. 4338 /95 (CC- 6063/9

Leave arznted. ¥e have heard lesrasd counsel

For the pordias.

o~

ihese appeals by <pecial leava ari-» {ram Lhe

various ordsrs passed by the Central Adminr rialrative

Tr‘ibunaT, Gavhati Bench in different‘mattert:. The main

passed on 17.11.1895 in RA Ko.4-%5 - in 04

order was

No.49/59

The CGovernment of  [ndia havé  heos, Psuing

orders from time to time for pavmenl ol allovaingees  and”
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e o 4.

L 4
facllities: ~emp1oyees oi Lha Central ,§§
. , . S
Government ervant work1ng in the States and Union i}
‘. o 5y
0 : s'a Y .1 }
Terr1tor|es of the North eastern regaon. Ti s “§§
. S 13
dispute thdt SPeC1d] Dutv A1]owdnce wds oruarad” ég
Governm nt @ 25/ of the bae:c pay SubJe(L Lo A c91}1ng Ei
Ln T R
of Rs, 400/- per month on posting on- dny staiion in the_ﬂ é;
North-eastarn Areg1on. Subsequent1y, the  Government ?f
have been is suing orders from t1me Lo Crwe, . . In - the i
proceed)ngs dated - April 17, 1995 the Government R
modlfveu the payment of the Spec1d] Dutv Alluwance cand“r SR
Spec1a1 Compensatory ,uRomote Loc&?jty) ‘l1Towance’ ¥
under:.u\. 3
The Defénce Civilian emploveex, serving N
in . the.l newly definedomodifizd Fisld
Aress,i~w11l continue to be eniilled to :
the " " Special Compernisdatory (Femote S
LOCw]TtY} Allowance and. other «1iowances I
~as -admissible to Defence Ctvn1|~n~: as .. i
“hithertofore, under exiviihg :
instructions ' issued by this Hinistry i
from time (o time However, in >pect_f E
Cof DPfence CthTlan enployeesx in the .. . ;1;
“newly .’ defnned Field  Areas, Svzcial 3
Comp nsatory {(Remnte . LOCa1|ty) u:lquncvwg;: r;
"7ano “other”allowances not’ concurrently _ "
“admissible .2long with Field Service- . i
“Cone ess1ons. c : R

to both, i

PINDWANTET ﬂ/‘"ﬂM"‘M’?ﬂ [

“IE.ié,contendeo by Mr. P P Ma1hnfrd' 1earneo‘1f1 p Qﬁ”

call

coun591 appedrlng for the Unnon of Innnd, tghat

-vvnw takvn hv the Trubuna1 thdt they urml entiﬁfed

not coTrecL and that thPy wou]” ba;HnL Lqu BRI




;to 'ewther of the a1]owdnoes.
ﬁsenworﬂ coun<e1 oppearlng for some of the Fesnandents
4has contended that those c1v11wan umployee~ wnrhinu in

- En

~the defence serqiéé at various stations-in il Horth-‘

{Qeast rn regwon wereaéiQén opec1a1 Duty A110wan:e'w|th é“A

o . . . :'{, ’ L R .
;ﬁV1ew to aLtrdct the competent per<0n< and the persons

Ki

f.th|ng been dep]oyed, are entltled to the‘Sde Ar the

amended - con essions wou]d be applicable 1o Lthose
'aemp1oyee51-who afe'tranéferred afier Ao}i1 L7, 1975.

SAn thoqe who were :erv1ng earlier would be eniiiled to

both. .3Shri_ Arun Jaltely, 1earned senior counsel

attent1on f{o the dﬁ tfnct1on thwePn F|e1o area  and’

P

52M001f1ed :Fleld area dnu <ubm1tted thaiiﬁolﬁaﬁes where

ciV111an femployees are supportinq-the Field ainfence
persons - dep1oved Tfor ~ the border operational

. ‘ .'..: s e e . ..=. ) :
requ1rements facxno the immense hostilities) 1hey will

be deniéah'lhe :avment of bo%ﬁl.o}lowahoesh ahile  the

‘personne1 wor'ioo 11 the Mod1f|ed F1e1d Ared, in otﬁer

P T S PR S0 A U, SN My

"words, in barracks,‘w111 be ent1t1ed to doub] benefitmu

fof both the‘ a]]owance..““ Th1sf’ creates hostile

PSSP RN

_d1<cr1mtndt1on and unguat reeults. ‘
i - ,':‘ Lo "J '--4..;; - ," :’ ' R . “).?n:‘ ¢ -

we are ‘of the.view that the Government having peen

) R B N
B e A e RS Sk i

P

SI%M P. P Fan, 1Pdrr|edw B

- appearing, for some of the resp0ndenrs ha\ drawn  our

. Havina regard. to the respeclive  conieniions, .
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the benefnl

“

ﬁllﬂﬁfﬂ&gfufp’?llnfﬁe.defence emp]oyees working Jn

North ea\tern

extending 'of, pdyment

PRI

Ule

4y

s by the

reg1on as per the order i

17, i995, they

‘,,r o ‘l 'zt “a

Government from t1m9 to tume as on Apr|1

R A

are ent1t1ed to both tne Spec1a1 Duty A11thn(p as well

. . '..l"‘l‘
<~‘.’.-:..,£~,~ns : LR

as (Remm*

FlP]d Area-. Spec1a1 Compensatoty

bl :lb:;—— I w,m !
A11owance., The'same came to be mod)rneu woo o that
. . \,} . .A-t:‘:,, ‘\.w,,":; j P | T Qe _,,._.,.-. ey
date. vThereEore,;’gre pe ct1ve of the Fd:. what{her - or
“'L‘-: il e j.,_‘:_?. K ' . - C o PRI

not they have bee d eployed earﬂien'to bhai o

i . : ]

Le,pﬁ

thdi

enti§1§d.

;o;both the allowances

whether
e

on_. or

of

N" L ten

:'_'J-,,c;'.-f }
,.5 N

one set of Sch1a1iDuty A110wancefin terms of ihe above
Yy Ay ; i;i i L ppemgres (s F LERS IS . . i

modified ?rders" Do

: S L TN - 0 ‘

paymenl of. Special | Duly
S Lo 2

'to the dwfence c;v111¢n

RS ) STRTANS It Y T

persunnnl dep]oygd

support of unerat1ona1

¥ i!:"(\ :

requ1rement, thg j
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1mm1nenl
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persopnel
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Qupportln? dep]nyvd there,

oruered by the Govurnment but they Ldﬂnol e

depr1ved

of the qame slnce they are facxng imminent
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in hilly dreas r1sk1ng their lives as envis#zesd n_ the .

proceedings of the Army Gated January 13, 1694

the Modwf1ed Fkﬁld Ared, in other words, in ip= dafence
'fﬂtgrm1no]09y:1 "barrack< in that area iz 4 lesser

i

 risking area; ‘Hencer they shall not be potiided  to )

ldoub194ﬁgﬁyment. ~Under these circumstances. iir. FP.P.,

LN - ot ) . . y . |
1 ‘Ma‘hotro -15,'r1ght in saying thal the wordia> of Lhe i
§1:f;order requires ~modification.  The Gove s siaint is ——
o “directed to modify the order and issues ihe corcigemdum.

. - A , .

aacéordjnglv.

The appea]s are - d1<p03°0 of accordingly, It
:

is mdde c1ear tHat lhe Union of India is not enlitled

LAl to recover. 'any ‘payments made of the per1ou prior to
i WMM

~»Apr11 17, 1995 No costs. o -
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PO NO.PAY/TECH/025
Dated : 704l Apnak, 1999

Doar Gahﬁ‘ﬁui C‘)J}Y«'\ ,.J
admdissibitdty of F{efd Seavice
in Fiefd and Ln Hodified
onden issued from time to
) 9
Z. The Defence civiflans neaving in Fiefd and Modified
Field aheas ab ne-classifled In Ministny of Defence Letlen
Nn.37269/AG/PS/3(a)/90/U(Pay/éenuice4) dated 13/1/94 ane entditled Lo
sendix'C" Lo
avy

. o This 4is neganding the
&qncaAALOnA to Defence civilians Aenving

i@ﬁﬁd aneas 4Ln conéonmity.with,Goveunment
L4ime , . :-

mon-monedany fietd seonvice concesslons as envisaged {n A
Hindstny of Uefence £etten.No.A/OZSRJ/AG/PS—S(a)/97/S/UT% Jsenvices)

Gated 25/1/1964 and - Appendix-'8' to Ministry of
\Hn.25761/AG/PS3(b)/146—§p2‘DTPEU7?E&ULQQA)} dated 07/03/66&
nospectively. : '
of only qon-monetany  gdefd seavice
lod Field aneas was brought out {n the
weofassdfication of aread vide

3 : Admissibiedily

Jo

concesdsiond in Field and Modif
ﬁqﬁfuwxng Govt. ordens consequeni upon
Winisthy of Vefence Letten of 13/1/94.

. o
Pefence

i) MAndstiy o4
Hn.”/37269/AG/PS3(a)/i65/0(Pag/AenuiceA§ dﬁ.3l/l/95-
(i) Uinisthy 24 Defence
AHn.U/37269/AG/PS3(a)/730/0(Pay/éenvice41 de. 17/4/95 ‘
Defence

{44 Mindstny of
_Hu.B/37269/AG/PS3(a)/!862/D(Pag/4enviceLl dt.

BEE . C The Fiefd senvice concessions fhus do not incfude any
monetany allowance  4n the. fonm +4 - Compensaftonry Field Axed
_Affuwanca(CFAA) on Compensatony Hodified Fleld Anca A££Qwancz(CHFAA)
s fétapnﬂicabza to Aenvice pensonnef nt a fLanrge numben of Pedence
civifians ane beding  paid CFAA and CHEAA  4n -the foxm 0o moneiary

& aflowance. A copy o Minds:tny of VDefence -~ .fetled
Ma.30(4)/96/V(Pay/senvices) dated 12/3/¢9 {n this hegand Lin nesponse

{0 a neference -made and CCGUA'4 THA L uet{ons theneon 44 enclosed
herowdth which L4 setf axpﬁanarong.Payment of monetany allfowance: Ln

the ganm of CFAA on CMFAA £o Defgence cl{u{fians as a part of FSC has Lo
wade so farn are to be necovenchl

e Agopped immediately-and payments

aflen qdiving show camse’ recovenies fo be
ofdhocted wonld, be avaifablo with
ndvised accondingly. - S

172/9/95.

not{ce., The detailhr .of
the (it anthonit
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3 (1.
5. In view of *the above you ane nequedted fo kindluy :
hsue necesdany instructions Lo buniows senvice branches of yous 1y
and Lowen fonmations Lo effect necovenies of payment afrneady made \
sanlien on the basis of Count judgements ok othenwise aften giLvind
show cause notices. We anre afro insthucling ouh sub-0ffices Lo Atop {
this month. Funthen, CAIT

pounient of the
judgementsd
hetd in obeyance and ongo
FSC are requined 2o %e

‘Defence Letlten dated

6.
hindfy be endonsed to us.

Lath

$.C. Chopnra

§ Staff

Hqns ., Easlern Command
Font Wifliam,
CALCUTTA= 700 021

70_.8 ma"s ,

Copy.Xo :-
1. Maf Gen S.D. Mallontd
Chief of Stag
HQ) 3 Conrps
C/0 99 APO
7. Ma{ Gen $.S./Chahat
Chied of Stdé
Hg 4 Conpsi/.
c/0 99 APO _
3. Waj Gen SAS. Puni
Chie§ Engdineen
EL. -
4. YLK, DuazySH
101 Area
§ AP0
i Brigl S.K. Shaama
. ’ Citid§ Engineen ‘
Sh

{fLleng 1 ne - |
\D.S, Thukrat

6. Lafgs .
o . CE{Ain\ Folice)
TN sfetedha Lone
T ‘ X i

monetany aflo
on the above account amailing
ing cases contested in CAT fon
defended
16/3/99.

-—————‘—'
A copy of the inathuctions issued O 2

-~

wance

iid) Withhotding

from
on ane to be

payment 04

of

impzqmentati

on the basis o4 Hiniatny

#heis hegand mad

Vours :-‘,.:'.f'. c :LML,/: )

~

.{‘giilﬂaa—_c |

&&xa

[VARUAMNA SETVASTAVA]

commundicatien dated
Vew Vethd Lexiek dated
ane enclosed

Copies 04 . HOD
12/3/99 and CGDA
1/4/99 menﬁioned, ahove

with nequesd

L) to get cladming ¢f paymenit of CrAA
£ CMFAA from Apniﬁ‘QQ'ﬁhyibLRE stopped. )
i) o gel’ necovanies . 0f Cpayment :
whatéoevenAaﬂneaﬂy’made efpected afle

senving Ahow caude nehLce.
payment -~ OR - above i

dccount against CAT JQJQQM¢ht“dwaizing
meﬂemeniatidn. o LT -
iv) o defend on CQoingt.. . CAT £
.. o - o P e
{ on ~MOD F:

chAeA/qunxgmp{ﬂpnOQQQnngk based
A H T L VAR PSR RN

L T o
il ey
e itnnan =
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T B O 4 Lo S
PALA/SIs/poafcn 8es =
¥ -~
4 =

At

w5

B
|

| dt 5/5/99

Pe)

The GE 859 Ews
C/0 32 ArQ

Subi= Sy Pay Bllls en 4 a/e of ATr227s of FSC/HRA

2.41 ,4‘):':-;/83 s 16/2;&‘?”? .

Ref ¢~ Your Lt Na.12 f2a4s 212 ¢4 17, Bagic/221/zp
1% 15/2/%9. 1-94/Baslc/243/31p g 1 Baslef224 8.
dt 18/2/37 ~04/Basic/250/Eip dt -a |

Sy Bills bearing vr Ne .CV/862/01/229 4+ 23,10,92 . Vr Ne,
CV/863/0:/328 d+ .la,./fz/g;, CV/862/02/%1 a+ 10,8.3%8 SCOV/882/01/3z28
dt 15,9.63, CV/869,/02/200 ¢+ 2,2.59, cv/&@/@@ 67 d¢ 18.8.98,
CV/865/03/i20 4% 1,2,99 Cv/863/ 03/121 d¢ 1/2/93, CV/863/06/305

t 4/2/99 are returned herewith unpassed with the follewing
remarks s- :

~

As per the retent order/clarification of Gavt ef India !
Ministry of Defence, defence civilians whe are In receips af "
Field Concessions in kind, as per relevant appangix ef Zey:
letters No A/025/Acips - 3(3)/37/sIp (Pay/servicas) ds 4
are not amiiiled to e uher llouwzaces viy, ELAL BB Y.
Area alleowances SCA & FRA, ’

¥

In view of the z2have clarification the cl=%m ar ale ef ‘
the above subject arpe Tetusn:d Revewtth, S ﬁl
Ant already paid towards the above mantisrey allewances «

3re therefore treated ‘as Irrigular angd Overpayments worked -ut

in each case and recovery of overpayment may be effectad up sy
intimation ta this offliecs, o

A
3

| &/ % % xix - 5
Enclo s~ g3 alpye, | - AQ, - . !
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